THE INSURANCE REGULATORY AND
DEVELOPMENT AUTHORITY OF INDIA
STAFF (OFFICERS AND OTHER EMPLOYEES)
REGULATIONS, 2016’

PREAMBLE of Off .
- ice conditions cers and Lmpl
Whereas, it is necessary to amend the service bt o conditions of Se?ae;?;

and to frame Regulations comprehensively, defining
of Officers and other emplnyfesp of the Insurance Regulatory and ﬁi‘z;e:t}p;n;}zi Afhm.i'y
of India, the Authority, in exercise of the powers conferred by ¢ ub-sectioy

: ' d Deve,
' 12°(2) of the Insurance Regulatory an lopment
(2) Section 26 read with Section 12 (2) of consultation with the Insurance Aﬁt’isury

Authority Act, 1999 (41 of 1999), and in _
Committee, hereby makes the following Regulations.

CHAPTER 1
PRELIMINARY
1. Short title and commencement.—(1) These Regulations shall be called the
Insurance Regulatory and Development Authority of India Staff (Officers ang

Other Employees) Regulations, 2016. '
(2) They shall come into force on the date? of their publication in the Official

Gazette.

2. Application.—These Regulations shall apply to every employee of the
Authority (IRDAI) unless otherwise provided by the terms of any contract,
agreement or letter of appointment:

Provided that they shall not apply, except as otherwise provided in these
Regulations or to such extent as may be otherwise specifically or generally
decided by the Chairperson, to persons employed temporarily or on short term
contracts;

Provided, that in the case of officers and other employees holding posts in
the Authority at the time of the commencement of the Insurance Regulatory and
Development Authority (Conditions of Service of Officers and other Employees)
Regulations, 2000, they were deemed to have been appointed /absorbed to such
posts and scales of pay as determined and that the salary, allowances and other
benefits of such officers and other employees deemed to have been appoil'ltedf'
absorbed shall not be varied to their disadvantage;

Provided that the salary, allowances and other benefits of officers and other
employees absorbed into the service of the Authority by virtue of redeployment
or appointed otherwise shall not be varied to their disadvantage.

d{2} O{I‘and from {he date of commencement of these Regulations, the term>
:}"‘aucﬂﬂdlhﬁns ﬂf service of existing officers and other employees of the Authority
stand modified in accordance with the provisions of these Regulations-

1 ('-;’in‘e Noﬁ;'iﬁﬁ?n F. No. IRDAI/Reg./21/133/2016, dated 28th July, 2016, P“bHShEd b 8
a.zette- of India, Extra., Pt. I1I, Sec. 4, No. 310, dated 1st August, 2016.
2. Came into force on 1-8-2016.
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(3) The Insurance Regulatory and Development Authority (Conditions of
gervice of Officers and other Employees) Regulations, 2000 and the amendments
thereto hereby stand repealed.

Notwithstanding such repeal, anything done or any action taken under the
jmsurance Regulatory and Development Authority (Conditions of Service of
Officers and other Employees) Regulations, 2000 shall remain valid.

3. Definitions.—(1) In these Regulations, unless the subject or context
otherwise requires—

(a) “Act” means the Insurance Regulatory and Development Authority
Act, 1999, as amended from time to time;

(b) “Authority” means the Insurance Regulatory and Development
Authority of India established under sub-section (1) of Section 3 of
the Insurance Regulatory and Development Authority Act, 1999 (41
of 1999), as amended;

(c) “Appellate Authority” means the authority specified in Schedule X
of these Regulations;

(d) “Absorbed employee” means an employee of the Insurance
Regulatory Authority, and/or an employee who was on deputation
to the Insurance Regulatory Authority, and/or an employee on
deputation from any other organization and absorbed in the services
of the Authority or redeployed from the erstwhile Tariff Advisory
Committee (TAC) with effect from 27-04-2011;

(e) “Appointment” means appointment to any of the posts of a grade
within the sanctioned strength by means of
i. Direct recruitment (or)

ii. On promotion (or)
iii. On contract

() “Appointing Authority” means the Authority specified in Schedule

X of these Regulations;

(g) “Chairperson” means the person appointed by the Central Government
under Section 4 of the IRDA Act, 1999: also referred to as Chairman;

(h) “Competent Authority” means,—

i, in relation to matters under column 2 of Schedule X, the
authorities specified under column 3 of Schedule X,

i in relation to other matters, the Chairperson;

(i) “Dependent” means a person as mentioned in 3 (p) below, subject
to fulfilling the following conditions:

. The income limit for dependency of the family members (other
than spouse) shall be as per instructions issued from time to
time. “Income” includes salary income, pension, interest on bank
deposits, investment, earnings from house, land holdings, etc.
but excludes non-recurring lump sum payments like PF, gratuity,
insurance benefits.

ii. If income of one of the parents exceeds limits mentioned therein
the other parent is not treated as dependent on the employee. ’
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Note: It is the responsibility of the employee t© notify any change i,
the status of dependents.
erson Or Persons to the

() “Deputation” means the act of appointing a P, _
ex-cadre post if considered under Deputation = inward or allow
an employee to be considered for appointment to an ex-cadre pog;

in other organizations under Deputation = outward;
(k) “Direct recruit” means a person

i. recruited through written exa
and/or interview on an all In
or

ii. recruited through group
India basis otherwise than

mination and /or group discussion
dia basis by open competition,

discussion and/or interview on an a]
by open competition, or

iii. both;
LT " i be t[EﬂtEd. as dut}f fﬂr an
(1) “Dies-non” means a day, which cannot e ! ny
:od of absence treated as dies-non’ does not qualify
b gl o and any benefits provided under

: lary, allowances
as service for salary, other benefits as appliCﬂb].E including

these Regulations or such
increments;
(m) “Duty” includes—
i service as a probationer;
period during which an employee is on joining time or training,
administratively authorised;
iii. period spent on leave, duly authorized by the Competent

Authority;
(n) “Employee” means Class I Officers and Class III and IV employees
to whom these Regulations apply;
(0) “Employee on deputation” means an employee who is on transfer on
m Central/State Government, public sector insurance

deputation fro
organizations, financial regulatory bodies having knowledge and

experience in insurance related matters;

(p) “Family” comprises the following members:
(i) Spouse,
(i) Two surviving children including legally adopted children or
step-children subject to the following conditions:
(2) Unmarried son - Till he starts earning, or attains the age of
25 years, whichever is earlier
(b) Son suffering from permanent disability of any kind (physical
or mental) - No age limit
(¢) Daughter - Till she starts earning, or gets married whichever
is earlier, irrespective of age limit
(d) The restriction to only two surviving children or step children
shall not be applicable in respect of (i) those employees W
already have more than two children prior to the coming into
force of this restriction on 20.10.1998; (ii) where the num

i
il.
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Note 1:

Note 2:

(q)
(r)

(s)

(
(1)

(v)

(w)
(x)
(y)
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of Ch{ldrﬁn exceeds two as a result of second child birth
‘ resulting in multiple births.
(iid) tPoar;ntfafrgargntsrm-laws - A female employee shall have the option
Thisec e either her parents or parents-in-law as her dependents.
OPﬁDI'L can be changed only once during the service period;
Any modifications to the above shall be as per instructions issued
from time to time.

It is the responsibility of the employee to notify any change in
the status of dEpErldEnts. Py fy any g

“Grade” means any of the grades in each class of employees to whom
these Regulations apply;

“Inquiry Officer” means an officer appointed by the Competent

Authority in disciplinary proceedings to conduct inquiry against a
charge sheeted employee;

“Leave pay” means the monthly pay which an employee would have
drawn while on duty but before proceeding on leave. Pay during
leave shall be drawn at full, half or appropriate rate of leave pay,
according to the kind of leave availed of by an employee, with no
pay being admissible during extraordinary leave;

“Leave year” means calendar year;

“Lien” means the title an employee holds on a permanent post to
which he has been appointed substantively, either immediately or on
termination of a period or periods of absence, or held in a permanent

capacity;
“Merit” in relation to any promotion of an employee means the
performance of an employee assessed by means of

i. performance in any examination, if conducted for the purpose
and/or

ii. review by the Competent Authority of the confidential reports
in the previous grade and/or

iii. performance in the interview for the grade and/or

iv. any other measure of performance so prescribed by the Authority;
"Officer” means Class I Officer referred to in these Regulations;
»Other employee” means other than Class I Officer;

“Pay” means the amount drawn by an employee as

i. basic pay which is sanctioned for a post held by him substantively
to which he is entitled by reason of his position in a grade;

ii. special allowance and personal allowance;
iii. grade allowance;

Note: Pay as defined above shall qualify for dearness allowance, PF

and superannuatinn benefits.

(z) “Permanent employee” means a person who has been appointed to

a permanent post substantively or held in a permanent capacity;
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(bb)

(cc)

(dd)

(ee)

()
(g8)

(hh)

(i)

(i)
(kk)
)

(mum)

(nn)

The IRDA of India Staff (Officers and Other Employees) [Reg. 3

Regulations, 2016
“Personal pay” means an additional pay granted to an employee
save him from a loss of substantive pay In respect of a Permanen;
post due to revision of pay or to any reduction of such substantjy,
pay otherwise than as a disciplinary measure; Or in exceptiong)
al considerations;

circumstances, on other person
“Presenting Officer” means an officer appointed by the Competen;

Authority to present the case in support of the article/s of cha
against a charge sheeted employee on behalf of the Competens

Authority before an Inquiry Officer;

“Post” in relation to any grade of the service means a grade post
held by an employee on a substantive basis;

#Public servant” means the Chairperson, Members and employees
of the Authority as defined under Section 21 of the IRDA Act, 1999
with provisions thereunder applicable;

“Qualification allowance” means the allowance granted to an employee
for acquiring Actuarial and other professional qualifications approved
by the Competent Authority from time to time and such allowance
shall not count for any other allowance such as DA, HRA, CCA, etc,,
or for superannuation benefits such as PF, Gratuity, Superannuation
fund or encashment of leave and for fixation of pay on promotion;

“Recruitment” means appointment by way of direct recruitment,
promotion and contract;
“Regular vacancy” means in relation to a grade, includes vacancy
arising out of death, retirement, promotion, resignation, or transfer
on outward deputation or long leave of 180 days and above of
incumbents and includes an unfilled vacancy;
“Salary” means basic pay, special pay, stagnation increment, special
functional allowance, dearness allowance, house allowance, local
allowance (CCA), family allowance, grade allowance, special
allowance, special compensatory allowance, deputation allowance, if
any, and allowance for passing examinations and any other allowance
specifically intended for payment as decided from time to time but
excludes all other allowances and overtime payments;
“Sanctioned strength” means in relation to any grade, the strength of
posts or number of posts in that grade, against which appointments
are made;
“Scale of pay” means the scale of pay attached to different grades of
service as per rules made by the Chairperson from time to time;
“Schedule” means schedule annexed to these Regulations;
“Select list” in relation to a grade means the select list prepared in

order of merit;

“Seniority list” means the seniority list of
Aufhority in each grade as on the appoint
revised annually as on 1st January;

“Service” includes the period during which an employee is on duty
as well as on leave duly authorized by the Competent Authority, b

employees serving in the
ed day in that grade and
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does not include any period during which an employee is absent from

duty without permission or overstays his leave, unless specifically

permitted or condoned by the Competent Authority;

“Special allowance” means an addition, in the nature of an allowance,

to the emoluments attached to a post of an employee;

(pp) “Special pay” means an addition, in the nature of pay, to the
emoluments attached to the post of an employee;

(q@) "Substantive pay” means the pay to which an employee is entitled
to on account of a post to which he is appointed substantively or by
reasons of his substantive position in a grade;

(rr) “Staff” means Officers and other employees as mentioned in Section
12 and Section 26 (2)( c) of IRDA Act, 1999, and includes officers on
deputation;

(ss) “Staff Regulations” means Insurance Regulatory and Development
Authority of India Staff (Officers and Other Employees) Regulations,

2016, also called as IRDAI Staff (Officers and Other Employees)
Regulations, 2016, notified by the Authority;

(tt) “Suitability” in relation to any promotion of an employee, means an
employee meeting the eligibility criteria as per Schedule VI;

“Transfer” means transfer of an employee from one department or

station to another department or station as per provisions detailed

in Schedule VII - Sensitive posts and Transfers;

(vv) “Whole-time Members and Part-time Members” mean those persons

appointed by the Central Government under Section 4 of the IRDA
Act, 1999;

(ww) “Year” means a continuous period of twelve months commencin
from the 1st day of January of a year and ending with the 31st
day of December of the year concerned.

(2) All words and expressions used herein and not defined in these
Regulations but defined in the Insurance Act, 1938 (4 of 1938), the Insurance
Regulatory and Development Authority Act, 1999 (41 of 1999), the Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal)
Act, 2013, Lokpal and Lokayuktas Act, 2013 and any other Act that may be

applicable shall have the meanings respectively assigned to them in those Acts
unless otherwise provided in the contracts of service.

(3) For the purposes of these Regulations, the terms ‘he’ and ‘his’ shall also
refer to 'him’, ‘she” and "her” wherever circumstances warrant and singular will

also include plural. Further, the word ‘may’ used in these Regulations does not
imply an option of ‘may not’.

(00)

(uu)

CHAPTER 1II
CLASSIFICATION OF EMPLOYEES, RECRUITMENT, PROBATION

SECTION 1 - CLASSIFICATION OF EMPLOYEES, DEPARTMENTS
AND HIERARCHY
4. Classification of employees

(1) The employees of the Authority shall be classified as follows:—
(a) Class I Officer;
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(b) Class Il Assistant, Senior Assistant, Receptionist-cum-Telephgn,
Operator and Secretarial Staff;
(¢) Class IV Record keeper, Driver, Sub-staff. .

(2) No. of grades: The Authority shall specify from time to time the numbe,
of grades in each class, and shall grant approval for sanction of grade-wise staff
strength.

The class-wise, grade-wise list of d
Composition of service — Class, Grade an
structure of existing designations. .

(3) Classification of departments — (a) EmPIOYEES- of the .:\uthont'y shall pe
organized into various departments for carrying out its functions. ‘
(b) The Chairperson, with the previous approval of the Authority

shall, by notification /administrative order, depending on need,
requirement and necessity for the functioning of the Authority, may

create new departments or merge some departments into others for
administrative convenience.

(4) Hierarchy and activities — (a) In the hierarchy cr_f the orgm}izaﬁnn
with classification of departments, middle level functionaries shall guide the
functionaries at the bottom and together shall assist the top level functionaries
in decision-making.

(b) Chief General Manager/General Manager shall be the Head of the
Department (HOD). The hierarchy for control and levels of activity
shall be as per Schedule Il — Hierarchy and activities.

esignations is given in Schedule [T
d Designations along with the equateg

SECTION 2 - RECRUITMENT

5. Recruitment

(1) All recruitments shall be made against vacancies in sanctioned posts
within the sanctioned strength as approved by the Authority and the Competent
Authority may appoint such persons as are necessary for the efficient discharge
of its duties. All appointments through direct recruitment made during the
previous year shall be through a defined process and shall be informed to the
Authority in their first meeting in the financial year.

(2) The age limit, education and other qualifications, method of recruitment,
composition of interview/screening committee, method and criteria for selection
for recruitment to each grade, syllabus and marks for examination, and period
of probation, shall be such as determined by the Competent Authority from
time to time.

(3) Direct recruitment to different grades shall be made as per criteria laid
down for such recruitment.

(4) Training: There shall be an induction training program followed by on
the job practical training to all new recruits as per guidelines issued from time
to time.

(5) Sanctioned strength:

(a) Sanctioned strength, in relation to any grade is the number of posts
in that grade, against which regular appointments are made. The
sanctioned strength shall be determined by the Authority from time

A
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(b)

(c)

(d)
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to time on the basis of assessment of workload and expansion needs
of each department and/or Organization as a whnh?.- e
Further, depending on office exigencies and necessl Esﬂr the:i'e lseave
be a separate deputation reserve of not exceeding 18 Yo au':';l adomessn
reserve of 2% together not exceeding 20% by way of an addition
and over and above the sanctioned strength in Class L
The need to ensure availability of skilled, competent, mdePEf[dE“t
and experienced persons like actuaries, accountants gnd audltozls,
whose work complies with transparent technical and ethn':al sf.andar' S
set and enforced by official or professional bodies in line with
international standards subject to appropriate control mechanism,
shall be addressed by the Authority while deciding the staff strength.

To ensure best regulatory practices, the need for identifying existing
skills, experience and projected requirements over short to medlum
term, review and implementing measures such as hul:ng and
promotion policies, schemes for secondment of staff ’fo industry
and other supervisory authorities (National or International) Sha_u
be addressed periodically by the Authority to bridge any gaps In
numbers and/or skill-sets.

(6) Method of recruitment and Appointing Authority

(a)

(b)

(c)

(d)

(e)

®

(8)

Qualifications for direct recruitment: The qualifications required for
recruiting employees to serve in different departments are described
in Schedule IV - Qualifications, age and experience required for
recruitment to various posts - direct recruitment.

Minimum experience for direct recruitment: No person shall be
eligible for appointment by direct recruitment to grade/s above
entry level in each class to which he is being recruited unless
he has experience in relevant functional area/s mentioned in
Schedule IV - Qualifications, age and experience for recruitment to
various posts - direct recruitment.

Cut-off date for direct recruitment: The cut-off date for deciding

eligibility criteria shall be reckoned in accordance with the last date
for receipt of applications.

Quota of vacancies: Subject to other provisions in these Regulations,
the method of appointment to different classes and grades within
shall be as per Schedule V — Quota of vacancies -Direct recruitment.
Written examination/Interview: The Competent Authority for the
purpose of recruitment to different grades shall on its own hold an
objective test and /or descriptive written examination and
discussion, or entrust the same to be conducted b
and conduct interviews for the final selection of

Appointments: All appointments through direct
grade shall be made by the Competent Authority
have a right to demand to be appointed to any particular grade.
Appointing Authority: The Competent Authority shall be

Lnti : the
Appnln.tl:ng Authority as prescribed in Schedule X — Competent
Authorities and Appellate Authorities.

/or group

Y an outside agency
candidates.
recruitment in any
and no person shall
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(7) Screening /Interview Committee: The Chairperson, as part of recry,

Process may a int a Screenin : Committee consisting of at
Yy appoint a g/Interview D ouliile The legg

three members of whom

. one member shall be -

Instructions and provisions issued by Government of India on CUmPOSi;:nta‘“l
the committee for interview by inclusion of different categories of "'ﬁ'mbe:

shall be followed. .

(8) Reservations: The Authority provides that Govenmmtw(;ih dis-a tdery
on reservation of different categories like SC, ST, (.JBC' Pg rule of rela Pilitiy
ex-servicemen in direct recruitment and reservation an En xatm“si:;

promotions shall be complied as applicable

Provided, reservations shall b; as aPI'Jj
open competition on an All India basis Or / i

Explanation 1: Nothing in these Regulﬂﬂﬂﬂs sg‘zg :feﬂ E‘Eﬂemaﬁ :
relaxation and other concessions required to be provi st Peé H‘_’l"emmem
of India orders for Scheduled Castes, Schecduled Tribes, s and other speg,
categories of persons.

Explanation 2: The extant orders :
categories in promotions shall be complie
while undertaking such promohions. 3 " |

(9) Transfers: The transfer/s of employees s]'EaIl be determined as per criter,
laid down for transfers. All employees irrespective of their initial posting baseg
on qualifications or experience are liable for interdepartmental and inter-office
transfers as per needs and provisions under Schedule VII — Sensitive posts ang
Transfers. .

shall be at the disposal of the Authority

The services of every employee e at iSpO ‘
and he shall serve the Authority in performing its duties In such capacity and
at such place or places as he may, from time to time, be directed.

6. Employment on contractual basis, Advisors/Consultants

(1) Employment on contractual basis -Notwithstanding anything contained in
these Regulations, the Chairperson may, for meeting exigencies of work, appoint
rson/s on contract basis for a period of one year renewable on yearly basis based

pe
on performance evaluation; however, the total period shall not exceed three years

The terms and conditions of service of employees on contractual basis shall
be decided by the Chairperson but in no case shall such terms and conditions be
more favourable than those laid down in these Regulations for an appointment
carrying equivalent status or responsibility or contrary to general principles
followed by PSU Insurers/Financial Regulators/Government in this It'gard-

licable to the direct thEnth

of Govt. of India on reservations to differep,
d under each category, as applicabj,

j
]
5

i
|

while undertaking such recruitme, '

therwise than by open competjy Dn}: .

(2) Appointment of Advisors/Consultants -The Chairperson, as per need, -

may appoint Advisors/Consultants on suitable terms and conditions decided
from time to time.

Note: The provisions of notice period for discontinuance of service with
regard to employment on contractual basis, appointment of advisors/ consultants
will be governed by the terms and conditions of such appointments.

7. Certificate of health

_I"TTO person shall be appointed to the service of the Authority unless he i
certified by a qualified medical practitioner, approved by the Chairperson, to be
of sound mind and body constitution and medically fit to discharge his duties
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8. Appointments to be made on minimum pay

All first appuiqtments shall be made on the minimum basic pay of the grade
to which the appointments are made.

. SECTION 3-PROBATION
9, Probation on first appointment

(1) An employee dirfa'ctly appointed to any of the grades in Class I, Class III
and Class IV shall, on first appointment in the Authority’s service, be required
to be on probation for a period of one year from the date of his appointment.

(2) The Competent Authority may extend probation of any employee before
the expiry of the period of probation citing reasons.

(3) Subject to the provisions of any law for the time being in force, the

Competent Authority may extend the period of probation, but in no case shall
the total period of probation exceed two years.

Provided that the period of training, if any, shall be reckoned as period of
probation of an employee.

(4) Completion of probation for confirmation in the recruited grade cannot be
automatic and depends on performance evaluation of the job during probation.
If on evaluation, it is found that an employee is not suitable for the job, the

Competent Authority may exercise the option of discharging him during
probation without notice.

(5) Further, on successful completion of probation period of one year, an
employee shall be deemed to have been confirmed in the grade to which he
has been appointed unless probation period is extended and informed to him
in writing.

(6) During the period of probation, a directly recruited employee shall be
liable to be discharged immediately without assigning any reason and without
notice.

CHAPTER 1II
COMMENCEMENT OF DUTY, TERMINATION, RETIREMENT
SECTION 1 - COMMENCEMENT OF DUTY
10. Commencement of duty

The service of an employee in any appointment made under these Regulations
shall be deemed to commence from the working day on which he reports for
duty at the place and time intimated to him by the Competent Authority:

Provided that, if he reports in the afternoon, his service shall commence
from the following working day.

SECTION 2 - TERMINATION
11. Discontinuing/leaving service, termination due to disciplinary
proceedings
(1) An employee including an employee on probation shall not leave or
discontinue his service in the Authority without giving notice in writing to the
Competent Authority of his intention to leave or discontinue the service.



286 The IRDA of India Staff (Officers and Other Employees) [Reg. 4,
Regulations, 2016

(2) The period of notice required shall be:
(a) in the case of an employee on probation, on€ month.

(b) in the case of a permanent employee, three montl'nsi(
Th P " . hie Regulation shall be rec oned accorg;
e expression “month” used in this Regu from the day following m;f‘“%

to the English calendar and shall commence on

which notice is received by the Competent Authority. .

A notice given by an employee under sub—regulflhm:h(l] ﬂl?g:ire shall pe
deemed to be proper only if he remains on duty during Eg’e“d of notice
and an employee shall not be entitled to set off any leave earned and not availeq

of by him against the period of such nofi
Provided that such notice may be waive

Authority at his discretion. gl
ilure by an employee to give notice in accordance with
sub-(?;)eglzl::?iza{g, (;fefshall beyliable toppa};r to the Authorltyla mfm equal to hjg
salary for the period of notice required under these Regulations: . '
Provided that such payment may, for reasons to be recorded in writing, be
reduced or waived by the Competent Authority.
(4) Notwithstanding anything contained in sul?-reglﬂaﬁon (1), the resignation
of an employee shall not be effective unless it is accepted by the Competent
Authority and relief shall be from such date approved by the Competent

Authority.
(5) Nothing contained in

Competent Authority in public
an employee without notice or

provisions of Regulation 12 (1).
(6) The Competent Authority may refuse to accept resignation from an

ce:
d in part or in full by the Competen

this Regulation shall affect the right of the
interest to retire, discharge, remove or dismiss
salary in lieu thereof in accordance with the

employee, if,
(a) disciplinary proceedings have been instituted against him or are
proposed to be instituted against him;
(b) he is under an obligation to serve the Authority for a specified period
which has not expired;
(c) he owes the Authority any sum/s of money;
(d) for any other grounds to be recorded in writing.
Explanation 1- For the purposes of this Regulation, disciplinary proceedings
shall be deemed to be instituted against an employee,—
(a) if he has been placed under suspension under these Regulations; of
(b) any notice has been issued to him asking him to show cause why
disciplinary proceedings should not be instituted against him; or

(c) any charge sheet has been issued to him under these Regulations
shall be deemed to be pending till final orders thereon are passed
by the Competent Authority.

Explanation 2 - A notice by an emplo d - i 1l be
atio yee under sub-regulation (1) sha
proper notice if he remains on duty during the period of n%ligce.
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0 it interviow: The Compotent Authority,

) mployed for accepting his resignation before considering the request

+ may direct him to appear for an

go-omployment in the Authority:

loyee who h
o An .;.T s A8 ccased to be in the sery
ﬂ‘fpbn rz-emgl c?}fo:iuﬁlm;nl or dismissal or conifu?ﬂfnthe wiomnin
nncr conditions as m th the specific sanction of d o retiremtermsent;
ay be laid down by the Auti;n' i
®) Egcert n_sc ::h:!l:Wiﬂe provided by the Authori ek i
emPng:;l e cse Regulations shall apply toz Heres WG B fo
omploy ¢ Authority, as if he had entered &fsa?w:z::(}c:f trl'?_
e

firat time in the service i .
re-employment. n the lowest of grade on the date of his

0

SECTION 3 - RETIREMENT
12, Retirement

t as otherwise provided i 1

(1) Excep g P ed in this Regulation,

tire from service In the afternoon of the last day of thzv:.lrgnf}:"?l“}’ﬂ? shall
toins the age of sixty years: in which he

providﬂd thf’nt an employee whose date of birth is the first of a month sh
lire from service m’the afternoon of the last day of the preceding m ntf\ .
attﬂini“g the age of sixty years; P THE i
provide:i. further that the Competent Authority, if he is of the opinion that
it Is in the mtergsts u.f .thc Authority or in public interest so to do, for reasons
o be recorded in writing, direct an employee to retire on completion of fifty

cars of age or at any‘time thereafter or twenty years of total service whichever
is earlier, on giving him notice of three months or salary in lieu thereof;

Provided further that an employee shall be permitted upon request made in
sdvance of three months to retire before the date age of retirement mentioned
in this sub-regulation either

(a) on completion of twenty five years of service;

(b) on completion of twenty years of service and he has attained fifty
years of age;

(c) on completion of fifteen years of service, if he is incapacitated for
further active service;

(d) on completion of fifty-five years of age and at the time of recruitment
his age was more than forty years;

Provided that it shall be open to the Competent Authority to withhold
permission to an employee under suspension who seeks to retire under this
sub-regulation;

Explanation.— where an employee is directed by the Competent Authority
to retire as aforesaid, it shall not be deemed to be a penalty under these
Rﬂgulations_

,Pm"idEd further that the Competent Authority may refuse to accept the
Notice of retirement from an employee, if—
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(a) dmpljnar}f proceedings have been instituted against him gy are
Proposed to be instituted against him; |
(®) he 15 under an obligation to serve the Authority for a specified Periog ||
which has not expired; i
(c) he owes the Authority any sum/s of money;
(d) for any other grounds to be recorded in writing.
Explanation 1.— For the purposes of this Regulation, disciplinary proceeding,
shall be deemed to be instituted against an employee,—
(a) if he has been placed under suspension under these Regulations; o
(b) any notice has been issued to him asking him to show cause why
disciplinary proceedings should not be instituted against him; or
(c) any charge sheet has been issued to him under the Regulations and
shall be deemed to be pending till final orders thereon are passed

by the Competent Authority;
Explanation 2.— A notice by an employee shall be proper notice if he remains

on duty during the period of notice.
Provided further that the Competent Authority may make periodic reviews

before retirement of the employee concerned.

(2) No employee shall be granted extension in service beyond the age of
retirement of sixty.

(3) If on a review of the case on a representation from the employee retired
under second proviso of Regulation 12 (1), it is decided to reinstate the employee
in service, the Competent Authority ordering reinstatement may regulate the
intervening period between the date of premature retirement and the date
of reinstatement by grant of leave of the kind due and admissible, including
extraordinary leave, or by treating it as dies-non depending upon the facts and
circumstances of the case:

Provided that the intervening period shall be treated as a period spent on
duty for all purposes including pay and allowances, if it is specifically held by the
Competent Authority ordering reinstatement that the premature retirement was
itself not justified in the circumstances of the case, or, if the order of premature
retirement is set aside by a court of law.

(4) Where the order of retirement under second proviso of Regulation 12 (1)
is set aside by a court of law with specific directions in regard to regulating the
period between the date of premature retirement and the date of reinstatement
and no further appeal is proposed to be filed, the aforesaid period shall be
regulated in accordance with the directions of the court.

(5) An employee referred to in sub-regulation (1) may request in writing
to the Competent Authority to accept notice of less than three months giving

reasons therefor.

(6) On receipt of a request
may consider such request for
on merits and if he is satisfied that curt

cause any administrative inconvenience,
requirement of notice of three months.

under sub-regulation (1), the Competent Authority
curtailment of the period of notice of three months
ailment of the period of notice shall not
the Competent Authority may relax the
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from withdrawi i
Pwd;ffaf s :r"i‘*’t;‘:‘g his option subsequently except with the specific
apP :

. t ox.
: !’rﬁ\'lfied that the request for withdrawal shall be within the intended date
of his 1€

CHAPTER 1V

RECORD OF SERVICE, SENIORITY, PROMOTION
AND REVERSION

13. Maintenance of record of service

A record of service shall be maintained in respect of each employee at such
place or places and in such form or manner as determined from time to time
by the Chairperson.,

14. Seniority of employees

The seniority of employees shall be determined as given in Schedule VIII -
Seniority.

15. Promotion of employees

(1) All promotions of employees shall be against vacancies in sanctioned
strength approved by the Authority and shall be based on merit, suitability of
the candidate for a particular post.

The merit and suitability may be judged by review of Confidential Reports
and/or interview and /or written examinations as decided through administrative
orders issued from time to time with the approval of the Authority:

Provided that the minimum marks to be obtained shall be 50% in written
examination to become eligible for interview and shall be 50% in interview.

(2) Minimum service for promotion: No employee of the Authority shall be
eligible for promotion to the next higher grade unless he has put in minimum
years of service as mentioned in Schedule VI — Promotions — method of filling
in the grade from which promotion is made.

p For all purposes of eligibility, 1st January of the year shall be the cut-off
ate.

(3) Screening /Interview Committee: The Chairperson as part of promotion
process may appoint a Screening/Interview Committee consisting of at least
three members of whom one member be an outside expert:

Provided that in the case of promotions to the post of Executive Director,
the Committee shall consist of Chairperson and two Whole-time Members of
the Authority.

(4) Zone of consideration: All eligible employees who comply with eligibility
criteria for promotion as mentioned in para 3 in Schedule VI will be eligible to
apply for promotion to the next grade.

(5) Appointments on promotion: All appointments on promotion to any
grade shall be made by the Competent Authority and no person shall have a
Tight to demand to be promoted to any particular grade.
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shall be required to be an probation for a period of one year from the date of
suich promotion. |

(7) Save as otherwise provided in this Regulation, an employee shall he
deemed tnl'mvebm:mnﬁf::ﬂdmﬂiegmdemwmﬁhem memmm_ed,'
on successful completion of probation period of one year unless probation perioq |
is extended and informed to the employee in writing before the €xpiry of the|

(8) Transfers on promotion: The transfer of employees on promotion shall be
as per provisions in Schedule VII — Sensitive posts and transfers. The serviceg
of every emplovee shall be at the disposal of the Authority and every employee
shall serve the Authority in such capacity and at such place or places as he may,
from time to time, be directed. R

(3) Non-acceptance of promotion: No employee shall refuse to accept
pmnh:rtunﬂ;cept under cgmgelling circumstances such as c"hrom-._:' or debilitating
ill health contnuous hospitalization or any such other justiﬁable: reason in
writing from the emplovee which shall have the approval by Chairperson. If
Chairperson is not satisfied, he may not accept the request of the employee for
refusal of promotion and inihate such steps as deemed fit in the circumstances
including transfer of the employee concerned.

(10) Supernumerary positions: The Chairperson shall have power to create
s - positions arising out of any office exigencies, redefining of staff
strength, etc. for a limited period and till such positions are regularized.

16. Reversion of an employee

(1) An employee promoted from one grade to another may be reverted by the

Authority during probation period mentioned in Regulation 15 (6)
zbove without any notice after recording reasons therefor.

(2) An employee promoted to a grade may, however, seek reversion to
the lower grade from which he is promoted, during probation period and the
Competent Authority may approve such request subject to imposition of such
terms and conditions pertaining to posting, seniority, etc.

(3) However, the candidature, of such an employee who is reverted under
sub regulations (1) and (2) above, shall not be considered in the next one round

of promotion irrespective of relative seniority in the grade reverted to and
eligibility for promotion in all respects.

CHAPTER V
PAY, ALLOWANCES AND OTHER BENEFITS
17. Admissibility of pay, allowances and other benefits

(1) The Authority shall provide for adequate resources, financial or otherwise,
sufficient to enable it to conduct effective regulation and supervision and its

staffing provisions shall enable it to attract and retain highly skilled, competent
and experienced staff.

Pay, allowances and other benefits shall be determined by the Authority-

The Authority, shall frame such schemes for the welfare of its employees 07
such terms and conditions as it may determine.
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@) The pay, allowances and other benefits shall cease to accrue to an
ployee from the date,— i
el

(@) he ceases to be in service; or

®) he is dismissed, removed or compulsorily retired from service; or
(©) following the date on which he deceases.

(3) Pay and allowances shall only be payable to employees who fulfil the
conditions subject to which they are admissible.

(4) Where on an appeal or a representation by an employee, his removal,
or suspension from service is revoked after due process, the entitlement

o allowances and other benefits shall accrue to him in terms of the order of
revocationy passed by the Competent Authority.

18. Increment payable

(1) An increment in a scale of pay shall accrue on completion of service of
one year in that scale:

Provided that the benefit of increment shall be admissible from the first day
of the month in which it accrues, irrespective of the actual due date;

Provided further that the annual increment may be postponed due to
extraordinary leave or dies-non in respect of an employee.

(2) The sanction to draw increments shall be given by the Competent Authority:

Provided that no increment shall be withheld except as a disciplinary
measure under these Regulations and each order withholding an increment shall
state the period for which it is withheld and also whether it shall have the effect
of postponing future increments;

Provided further that if in an incremental scale there is an efficiency bar, an
employee shall not draw increments above that bar until he has been cleared to
cross the efficiency bar by the Competent Authority;

Provided also that on each occasion on which an employee is allowed to
cross an efficiency bar which has previously been enforced against him, he shall
be placed in the incremental scale at such stage as the Competent Authority to
remove the bar may fix;

Provided also that such stage shall not be higher than that at which he would
draw his pay if the bar had not been enforced against him and further that no
increment granted on the removal of a bar shall have a retrospective effect.

19. Fixation of pay on promotion

The pay of an employee on appointment on promotion from one grade
to another shall be initially fixed at a stage in the higher grade which is next
above his substantive pay in the scale as on the date of promotion, if such pay
be higher than the pay drawn by him at the time of promotion.

20. Declaration of hometown
. {1) Every employee shall on his first appointment declare his hometown in
Writing in the form prescribed for the purpose. .

(2) The hometown so declared may be changed, only once during the service
of an employee, for reasons recorded in writing.
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CHAPTER VI '
WORKING HOURS, HOLIDAYS, LEAVE AND IOIN'NE S-glﬁnu .
The working hours of the Authority shall be f‘;’mca?mzkfn of 30 mihutes
g:ys a week from h;onday through Friday with a lun
tween 1.30 pm and 2 pm. _ _ ol
All employees of the Authority 51‘1&11_ be entitled cﬁeggid;}:a;vmc? e
declared by the Chairperson at the be g of every
21. Kinds of leave X i
Subject to the provisions of these Regulations, the following kinds of leave
may be granted to an employee,—
(a) casual leave;
(b) earned leave;
(c) sick leave;
(d) maternity leave;
(e) child care leave;
(f) paternity leave;
(g) extraordinary leave; -
(h) joining time and special leave in lieu of joining time; ‘
(i) any other leave considered by the Authority from time to time.
22. Grant of leave — general conditions
(1) The power to grant leave shall vest in the Competent Authority.
(2) All applications for grant of leave shall be addressed to the Competent
Authority before leave is sought to be availed of.
(3) Leave shall not be claimed as a matter of right.
(4) When exigencies of service so require,— *
(a) the Competent Authority may refuse leave or revoke leave of any
kind already granted;
(b) an employee already on leave may be recalled to duty by the
Competent Authority.

(5) Lapsation of leave - Leave of an employee lapses on the date on which
he ceases to be in service whether it be by discharge, dismissal, resignation or
termination for any reason whatsoever.

(6) An employee shall avail himself of the leave granted, fully, before
resuming duty. An employee on leave cannot return to duty before the expiry
of such leave except with the permission of the Competent Authority.

(7) Report for duty after leave - An employee on leave shall, unless otherwise
instructed to the contrary, return for duty at the place at which he was last
stationed.

(8) An employee who remains absent after the end of his sanctioned leave is
not entitled to leave salary for the period of such absence which will be treated
as extraordinary leave by the Competent Authority, if such absence is treated
as breach of these Regulations.
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{ eave Y be prefixed and/or suffixed to a holiday subject to provisions
@ wﬂaﬁﬂn (11).

of " peave ordinarily begins after the day on which charge is handed over
‘:ﬂﬁs on the preceding day on which charge is resumed.

an ) Combination of leave- Casual leave cannot be availed of in conjunction

ﬂ-f any other kind of leave except any other leave considered under

i ! jation a1 (2) fr?m time to time. Subject to this condition, any kind of leave

Red these Regulations can be granted in combination with or in continuation

urldmi;, other kind of leave.
¢ (12) Pay during leave - Pay during leave shall be drawn at full or half rate

A accc{rd%ﬂg to tl:le kind of leave availed of by an employee, but no
of lea Pbe admissible during extraordinary leave. ¢ e

pay 13) Leave address to be intimated - An employee shall, before proceeding on
eave, intimate his address while being on leave to the Competent Authority, and
chall keep the said authority informed of any change in the address previously

guished

(14) Production of medical certificate for leave on medical grounds - (a) The
Competent Authority may require an employee, who has availed himself of leave
on medical grounds to produce a medical certificate of fitness to the satisfaction
of the Competent Authority before he resumes duty even though such leave was
not initially granted on a medical certificate.

(b) If the medical certificate produced by an employee is not found
acceptable by the Competent Authority, he shall refer the case to
the doctor approved by him for advice.

(15) Suspension and disciplinary proceedings: Leave will not be granted to
an employee under suspension or against whom disciplinary proceedings are
pending.

(16) Employees not to be absent from duty without permission or be late
in attendance except as per provisions on late attendance / early going issued
from time to time:

(a) An employee shall not absent himself from his duties without having
obtained prior permission of the Competent Authority, nor shall he
absent himself in case of sickness or accident without submitting a
medical certificate to the satisfaction of the Competent Authority:
Provided that in case of an unforeseen emergency, an employee may
be allowed to avail casual leave without prior sanction, subject to the
condition that the Competent Authority is promptly informed of the
circumstances in which prior sanction could not be obtained;
Provided further that in case of temporary indisposition, production of
a medical certificate may, at the absolute discretion of the Competent
Authority, be dispensed with.

(b) An employee who absents himself from duty without leave or
overstays his leave shall not be entitled to draw pay and allowances
during such absence or overstay, and shall further be liable to
such disciplinary measures as the Competent Authority may deem
Necessary and initiate:
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Provid t Authority may treat such period of
ed, that the Competent Au ty iy i

absence or overstay, if not followed by termina ;
spent on earned, si{k, special or extraordinary leave as nc?tyu:: decideq,
but the employee shall not be entitled as of right to su tment; |
Provided further that notwithstanding anything conain®
Regulation 29, the Competent Authority may treat such absence
or overstay as period spent on extraordinary leave d!;'respechve of
whether the employee has any other leave to his credit or not.

; raally late in attendance shall, in addition
(C) An Emplﬂ}’ee who is habi ¥ t Autl'l{}rit}f may deem fit to

the Competen
to such other penalty as the 2 forfeited for every three days

i have one day of casual leave
ﬁrelri}:sl?te in a rnucrnth}.r Where such an employee has no casual leave
due to him, the period of leave to be so forfeited may be treated ag

extraordinary leave. , _ )
Explanation: The Competent Authority may, at his discretion, :::ondgne
late attendance by any employee up to two days in a month, provided the
circumstances under which an employee had to attend late were beyond his
control and in that case such late attendance will not be taken into consideration

for debiting casual leave account.

23. Casual leave

(1) An employee shall be eligible for casual leave up to a maximum of twelve
working days in each calendar year:

Provided that no employee shall take casual leave for more than five working
days at any one time;

Provided further that public holidays may not be combined with such leave
in such a way as to increase the absence at any one time beyond ten days.

(2) Casual leave shall not be suffixed or prefixed to any other kind of leave
except any other leave considered under Regulation 31 (2) from time to time.

(3) No casual leave may be availed of, except with the prior permission of
the Competent Authority:

Provided that if for any sufficient reason, it is not possible for an employee
to obtain such permission in advance, he shall intimate his absence to such
Competent Authority within twenty-four hours;

Provided further that, such Competent Authority may condone the delay,
if any, in this behalf if he is satisfied that an employee was not in a position o
intimate his absence for reasons beyond his control;

Provided further that, where the Competent Authority is not satisfied and
does not condone the delay, such absence shall be treated as extraordinary leave
on loss of pay.

(4) When an employee joins the service of the Authority at any time during
a calendar year, his entitlement to casual leave shall be at the rate of one day
per month for the period of service remaining in that calendar year.

24, Earned leave
(1) Every employee shall be entitled to earned leave at the rate of thirty days
for every completed year of service.

contained jp
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bf'day o n as full day if amounting to more than
palf

emplovee, how

E&&)ﬂll:: cas‘fal {Eave. ever, shall earn earned leave when he is on leave

%) The period of earned leave, which can b ;
- pilu}yee kil it e Jess than fve en an be taken at one time by an

vided that an employee may take less than fi
msual leave to his credit. A n five days when he does not

(6) The maximum period of earned leave, w

_ hich can be taken at anv o
e by an employee, is ten months, subject to leave to his credit. L

(7) An application for grant of earned leave shall be submitted fifteen davs j
,dvance to the Competent Authority. In the event of failure to submit the applicgﬁ(;ﬂ
with fifteen days advance notice, an employee shall request the Competent Authority
for condoning the delay, who may consider the request on merits.

(8) An employee on earned leave shall draw pay equal to leave pay.

(9) Encashment of earned leave —

hav

(@) An empf.loyee is permitted to encash earned leave once in two years
for a minimum period of fifteen days and a maximum period of
thirty days:

Provided that at the time of such encashment he has to his credit a
balance of leave which shall not be less than the leave so encashed;

Provided that for the period of leave encashment the amount
payable shall be equivalent to pay plus all allowances that are
normally admissible to the employee concerned during earned

leave, excepting allowances granted for qualifications as defined
in Regulation in 3 (1) (ee).

(b) Where an employee has to his credit accumulated earned leave on
the date of retirement or death, he or his legal heirs be paid a lump
sum amount which would be equivalent to pay as defined under
these Regulations as on the date of his retirement or death, for the
unavailed earned leave subject to a maximum of ten months plus
all allowances that shall normally be admissible to the employee
concerned during earned leave, excepting allowances granted for
qualifications, etc. as defined in Regulation in 3 (1) (ee).

25. Sick leave
(1) During the entire period of his service, an employee is eligible for sick

leave on medical grounds for a period or periods not exceeding eighteen months.

Year?m:h sick leave shall be credited to the leave account of an employee half-

SEN}’ In each calendar year at the rate of ten (10) days for every six months of
Ice rendered by such an employee.
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The minimum sick leave that can be availed of b i
j y an employee is tw,
days; for sick leave beyond two days, production of a medical certificate arn:l:

certificate of fitness is compulsory at the time of resuming duty.

(2) Sick leave shall be on half pay:
Provided that where an employee has served the Authority for at least 5
period of three years, he may, if he so requests, be permitted to avail himself of
sick leave on leave pay subject to availability of sick leave to his credit, however
subject to a maximum period of nine months of sick leave during the entire
leave on leave pay will be entered in his sick

period of his service, and such
leave account at twice the amount of leave taken by him;

Provided further that an employee, during the first three years of service
from the date of his appointment in the Authority, may, if he so requests, be
leave on leave pay subject to availability of

permitted to avail himself of sick
f hospitalization due to sickness or for

sick leave to his credit for the purpose 0
roduction of a medical certificate from a qualified

undergoing surgery upon p
surgeon, and such leave on leave pay will be entered in his sick leave account

at twice the amount of leave taken by him.

Explanation.— For the purposes of the above provisos, “service” includes
probationary service rendered by an employee prior to confirmation.

(3) An employee may be granted sick leave during the first year of his service
on pro rata basis at the discretion of the Competent Authority.

26. Maternity leave

(1) Maternity leave, which shall be on leave pay, may be granted to female
employees up to a period of one hundred and eighty days for delivery of a
child and convalescence.

(2) Maternity leave shall not be more

during the entire period of service.
ing hysterectomy operation may also claim

(3) Female employees undergoing
maternity leave for a period not exceeding twenty days (including stay in
hospital) within the overall ceiling of three hundred and sixty days.

(4) Leave not exceeding forty-five days may be granted to female employees
during their entire service, in case of abortion or miscarriage including medi
termination of pregnancy on production of medical certificate within the overall

ceiling of three hundred and sixty days.
t leave of any other kind admissible

(5) The Competent Authority may gran
ees in combination with or in continuation of maternity leave;

than three hundred and sixty days

to female employ
if the request for the same is supported by requisite medical certificate.
27. Child care leave
services of the Authority is e!jgibtlé

(1) A female employee confirmed in the
for child care leave. Child care leave may also be availed as an extension

maternity leave. '

(2) Child care leave ghall be admissible for a maximum of 730 days duﬂﬂj
Jeave may be availed for a minimum period

times a yeat. TH¢

the entire service. Child care
fifteen days and maximum period of sixty days up to two
maximum limit includes Child care leave already availed of.
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o Child care leave can be availed only till the second child completes twelve
ars of age.
12 Y° Child care leave shall be with salary as defined in Regulation 3(1) (ii)

ce:?t conveyance expenses and meal vouchers.
e 6) Under no circumstances can a female employee proceed on child care

: i 1 of the Competent Authority. Applicati i
o without prior approva P ority. Application for child
lea Jeave shall be submitted by a female employee at least one month before
':;: date from which such leave is to be availed,

©) Child care leave may be availed irrespective of balance of leaves of any
other category. and may be Cl?rnbmed with any categories of leave except casual
leave; special leave and special leave in lieu of joining time.

08, Paternity leave
(1) Paternity leave up to fifteen days per child may be granted to a male

employee (natural father), with less than two surviving children, either fifteen
days priof to delivery or up to six months from the date of such delivery.

(2) Paternity leave may also be granted to a male employee (adoptive father),
with less than two surviving children, who has adopted a child through legal
_for a period of fifteen days per child within six months from the date
of adaptinn.
(3) Paternity leave will not be granted on more than two occasions.
(4) During the period of paternity leave, an employee shall be paid leave pay.

(5) Paternity leave may be combined with any kind of leave other than casual
leave, special leave and special leave in lieu of joining time.

(6) An employee has to avail each spell of paternity leave at one time during
the eligible period as mentioned in points (1) and (2) above, as the case may be.

(7) If paternity leave is not availed of within the period mentioned in points
(1) and (2), such leave shall lapse.

29, Extraordinary leave

(1) Extraordinary leave may be granted to an employee when no other leave
is due to him.

(2) Except in exceptional circumstances, the duration of extraordinary leave
shall not exceed ninety days on any one occasion and 365 days during the entire
Period of an employee’s service. If the number of days of extraordinary leave so
Branted to an employee exceeds 365 days, the Competent Authority may initiate
dm?lj-“af}’ proceedings which may conclude in dismissal also.

. (3) The Competent Authority may grant extraordinary leave in combination

th, or in continuation of leave of any other kind admissible to an employee,

Mmay commute retrospectively the period of absence without leave into
t2ordinary leave.

) No pay and allowances shall be admissible during the period of
g traordj ary leave and the peﬂﬂd SPEl'lt on such leave shall not count for
INcrements:
the Provideq that, in cases where the Competent Authority is satisfied that

aVe was taken on account of illness or for any other cause beyond an
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ct that the period

of joining time
transfer to enable hip,

employee’s control, he may dire of extraordinary leave widy
count for increments.

30. Joining time and special leave in lieu

(1) Joining time may be granted to an employee o1
to join new place of posting:

(2) Joining time shall Sot pe granted when no

is 1 ved. -

of 3?3;: ;}E?;?:ich may be allowed shall no;. Ex:ﬁmCEd f‘we working days,
exclusive of the number of days - ually spent on traveling

(4) In calculating joining time admissible to an employee, the day on which
he is relieved from his post shall be excluded. |

imed as a matter of right. It may be curtaileq

5) Joining tme cannot be cla '
at ttEe}c{iscreu%n of the Competent Authority.

Where an em Joyee on transfer from one Pl:ac.e :
samgﬁzzit}’) dr:gﬁ not I;va:}rl of the joining time or joining ime has be?n curtailed
i ¢ Authority’s service, he may be allowed to avail of special

i ime subject to a maximum of five days,

_ - but before completio
time after the date of reporting at the new place . pletion of
:t aerg'ﬂd of six months or such other extended period not exceeding another six
1% rmitted by the Competent Authority provided the employee

i iting before expiry of the first six months:
Provided that Saturdays or Sundays OT holidays prefixed to special leave in

lieu of joining time shall be excluded;
Provided that joining time, if not availed within the permitted period as
mentioned above, shall be forfeited and the employee shall not be entitled to
any such joining time.
(7) Overstay after joining time: An employee who does not join his post
within the joining time allowed to him, except under circumstances beyond
his control, shall not be entitled to any pay or leave salary after the end of the
joining time. Willful absence from duty after the expiry of joining time may be
treated as misconduct in terms of Regulation 32 (13).
31. Any other leave considered from time to time
(1) Notwithstanding anything contained in these Regulations, the Chairperson
or the person authorised by him may permit grant of any other leave to an
employee in special and deserving circumstances.

(2) In particular and without prejudice to the generality of the foregoing
such leave may provide for all or any of the following:

(a) Quarantine leave:

Quarantine leave for diseases declared as
may bfa granted to an employee subject to a m
exceptional circumstances, 30 days.

Any leave necessary for quarantine purposes in excess of this pe
treated as extraordinary leave. An employee on quarantine leave is
as absent from duty.

Chﬂﬂge in the hEadquaﬁ

to another (not within the

Jeave to the X

infectious by State Government/s
aximum period of 21 days or 1

riod shall be
not treated

b
!



The IRDA of India Staff (Officers and Other E
loyees 299
MSZI Regulations, 2016 TERne

loyee himself i fferi - - -
When an emp _ is suffering from infectious disease, he shall
L be entitled to quarantine leave. He shall be entitled only to earned, sick or

“Dmordiﬂafy leave, as the case may be,
X £ i3
¢ ®) Special leave arising out of an accident in the course of employment;

(c) Leave where a person is called .o duty in national cause;

d) For undergoing family planning operati bi _
() medical certificate by: P g operation, subject to production of

(i) Female employees:
* 14 days for tubectcmy / laparoscopy
s 1 day on the day on which the husband undergoes vasectomy
» 1 day on the day of IUD insertion / reinsertion
(ii) Male employees:
e 6 days for vasectomy operation
e 7 days when wife undergoes tubectomy / laparoscopy

provided that special leave sanctioned under this sub-regulation may not be
Jubbed with any other leave, except casual leave.

Explanation 1: The total period of casual leave and special leave granted
under this Regulation in any one calendar year shall in no case exceed 45 days
and if the grant of leave under the said Regulation shall result in such total
period being extended beyond 45 days, any period of absence in excess of 45
days shall be treated as earned, sick, special or extraordinary leave, as the case
may be, on the request and as may be admissible to an employee.

Explanation 2: In computing casual leave under Regulation 23 and special
leave under this Regulation, intervening public holidays shall not be reckoned

as day of casual leave or special leave, as the case may be.

CHAPTER VII
CONDUCT, DISCIPLINE AND APPEALS

32, Conduct and obligation of employees

The whole time of an employee shall be at the disposal of the Authority and
he shall serve the Authority in pursuance of its duties in such capacity and at
such place or places as he may, from time to time, be directed, unless specified

erwise.

(1) Every employee shall discharge his duties in a transparent, _p}'nfessmnal
and accountable manner and assist the Authority to add legitimacy and
credibility in all its functions. In discharge of such duties, every employee
shall endeavour not to create a conflict of interest with the functions of the
AUthority,
- @ Every employee of the Authority shall at a.ll times maﬁintain absolut_e
Integrity, devotion to duty and do nothing which is unbecoming c?f a public
Servant, He shall conduct himself at all times in a manner which will enhance

feputation of the Authority.

(3) Every employee shall conform to and abide by these Regulations and
Shall observe, comply with and obey all orders and directions which may from
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time to time be given to him by any person or persons under whose jurisdictiy,
superintendence or control he may for the time being be placed. -
(4) Every employee shall maintain the strictest secrecy regarding the
Authority’s affairs and shall not divulge, directly or indireqﬂ}’n any informatig,
of a confidential nature coming into his possession while working for he
Authority to anyone, unless compelled to do so by judicial or other author;

or unless instructed to do so by his reporting officer or above in the dischargé
of his duties.

(5) Every employee shall serve the Authority diligently, ho_nest]y and
faithfully and shall endeavor to promote the interests of the Authority withoys
deviation from the extant framework and shall show courtesy and attention jp

all transactions and dealings between officers and employees of the Authority

and other Organizations.

(6) No employee shall take active part in pulitics- or in any politica]
demonstration, or stand for election as a member of a municipal council, district
authority or any other local body or any legislative body while remaining in

the service of the Authority.

(7) No employee shall, except in accordance with any general or special
order of the ‘Competent Authority’ or in the performance in good faith of
the duties assigned to him, communicate, directly or indirectly, any official
document or any part thereof or information to any other employee or any
other person to whom he is not authorised to communicate such document
or information.

(8) No employee who is not a “workman” within the meaning of the
Industrial Disputes Act, 1947 (14 of 1947), shall resort to, or in any way abet, any
form of strike or participate in any violent, unseemly or indecent demonstration
in connection with any matter pertaining to his conditions of service or the
conditions of service of any other employee of the Authority.

(9) No employee shall contribute to the press or make public or publish any
document, paper or information which may come to his knowledge in his official
capacity without the prior sanction of the Competent Authority.

(10) No employee shall, except with the previous sanction of the Chairperson,
ublish or cause to be published any leaflet, book or any similar printed matter
of which he is the author or deliver talk or lecture in any public meeting of

otherwise:

Provided that no such sanction is, however, required, if such a broadcast oF
a contribution or a publication made by him either individually or as a me:mber
of a professional body is of a purely literary, artistic, scientific, profeﬁstﬂnﬂlf
cultural, educational, religious or social character.

(11) No employee shall publish or circulate by print or electronic means &
leaflet or printed matter or post any matter in any website or social media W >
is prejudicial to the interests and image of the Authority or its Chairperso
Members or employees. _ s

(12) Every employee, including those who are on contract/ dc?putaﬁon ba
shall before entering upon his duties, make a declaration of fidelity and 5
in Form B given in Schedule I of these Regulations.
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(13) Misconduct

Withm-lt. prejudice to the generality of the term ‘misconduct’, the following
acts of omission and/or commission by an employee shall be treated as
misconduct:

(a) Theft, fraud or dishonesty in connection with the business or property
of the Authority or property of another person within the premises
of the Authority.

(b) Taking or giving bribes or any illegal gratification.

(c) Possession of pecuniary resources or property disproportionate to
the known sources of income by an employee or on his behalf by
another person, which the employee cannot satisfactorily account for.

(d) Furnishing false information or suppressing information regarding
name, age, father’s name, qualifications and experience in support
of any relaxations or any other matter germane to employment at
the time of employment or during the course of employment in the
Authority or failure to abide by the Staff Regulations.

(¢) Acting in a manner prejudicial to the interests or image of the Authority.

(f) Willful insubordination or disobedience, whether or not in
combination with others, of any lawful and reasonable order of his
reporting officer or above.

(g) Absence without leave or over-stayal of the sanctioned leave for more
than four consecutive days without sufficient grounds, or proper or
satisfactory explanation or bad leave record.

(h) Habitual late attendance or habitual absence without taking prior
sanction of leave.

(i) Neglect of work or negligence in the performance of duty including
malingering or slowing down of work.

() Willful damage to property of the Authority.

(k) Drunkenness or riotous or disorderly or indecent behaviour in the
premises of the Authority or outside such premises where such
behaviour is related to or connected with employment.

() Gambling within the premises of the Authority.

(m) Smoking within the premises of the Authority where it is prohibited.

(n) Collection without permission of the Chairperson of any money
within the premises of the Authority except as sanctioned by any
law of the land for the time being in force or rules of the Authority.

(0) Commission of any act which amounts to a criminal offence involving
moral turpitude.

(p) Absence from an employee’s appointed place of work without
permission or sufficient cause.

(9 Commission of any act subversive of discipline or of good behavior.

(r} Any act of sexual harassment of women at work place.

(s) Any lapse on the part of an employee in discharging his duties with
regard to any official documents or part thereof of the office or in
his custody.
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(t) Unauthorized communication of any official information ag ref,
to in sub regulation 32 (7) above. “Treq
(1) Using defamatory, abusive or offensive language in reference ,
employee of the Authority in his presence or otherwise. Sy
(v) Suppression of any proceedings of criminal nature pending bef
any law enforcement authority. Ore
(w) Violation and breach of provisions of information techng)
information security and email policies in vogue in the m..lt]m,ﬂt}r ;
(x) Any breach of any of the provisions of these Regulationg .
instructions issued by the Authority from time to time or any Dthor
statute. o
(y) Abetment of or attempt at abetment of any act which amounts ¢,

misconduct.
Note: The above instances of misconduct are illustrative in nature, and ngy

exhaustive.
33. Restriction on employment in certain cases

(1) An employee shall, after leaving the service continue to be bound by the
duty to behave with integrity and discretion as regards the acceptance of certain
appointments or benefits. An employee intending to engage in an occupational
activity, whether gainful or nof, within one year of leaving the service shall

inform the Authority.

(2) No employee shall accept, soli
or office, whether stipendiary or honorary, without pre
Chairperson.

(3) Notwithstanding anythin
who was holding the post of an o
Manager and above on the date o
shall, within a period of one year f
the Authority’s service, accept or un
entity regulated by the Authority except w
of the Chairperson.

Explanation: For the purpose of this

means:

(a) Employment in any capacity including that of an agent under 2
Company, Cooperative Society, firm or individual engaged in trade,
or commetcial, industrial or professional business and also includes

a directorship of such a company and partnership of such firm but
does not include employment under a body corporate wholly of
substantially held or controlled by the Authority.

(b) Setting up a practice, either independently or as partner of 2 firm
as adviser or consultant in matters in respect of which the re
employee —

(i) has no professional qualifications and the matters in respect of
which the practice is to be set up or is carried on are relatable
to his official knowledge or experience, or

cit or seek any outside employment
vious sanction of the

g contained in these Regulations, no employee

fficer belonging to the grade of Deputy General
f retirement from the service of the Authority

rom the date when he finally ceases to be in

dertake a commercial employment with any
ith the previous sanction in writing

Regulation, “commercial employment”
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(i) the matters in respect of which such practice is to be set up
are such as are likely to give his clients an unfair advantage by
reason of his previous official position.

(©) Underh?king work involving liaison or contact with offices of the
Authority.

For the purpose of this clause, “employment under a cooperative society”
holding of any office, whether elective or otherwise such as President,

oludes
31dairmﬂf‘v Manager, Secretary, Treasurer and the like, by whatever name called

in 5I..l'|:h SUCiety‘

(4) No employee shalll use his position or influence directly or indirectly, to
ecure an employment with any other entity regulated by the Authority, of any
persan related, whet]"ter‘ by blood or marriage to the employee or his spouse,
- hether such a person is dependent on the employee or not.

provided, however, that where such employment of any person related to an

loyee has been secured before the commencement of employee’s employment
with the Authority or has been secured by his relative on the strength of his
mdj'-’idual merit, then the restriction contained above shall not apply.

(5) Notwithstanding anything contained in sub-regulation (2), no employee
of the Authority, including an employee on contract shall within a period of
one year from the date that he finally ceases to be in the Authority’s service,
accept or undertake an employment or be in any manner associated with any
entity regulated by the Authority, except with the prior written approval of the
Chairperson.

The Chairperson, may by order in writing, on an application by an employee,
grant, subject to such conditions, if any, as he may deem necessary, permission,
or for reasons to be recorded in the order, refuse permission to such an employee
o take up commercial employment mentioned in his application. The decision
taken in this regard shall be communicated to the employee concerned.

However, before refusing approval, the Competent Authority shall give a
hearing to the employee concerned.

(6) The Competent Authority while granting such approval shall satisfy
himself regarding the appropriateness of granting approval, having regard to
dealings which an employee may have had with the said entity regulated by
the Authority while in the services of the Authority; and may impose such
f-‘ﬂnditiuns as may be necessary having regard to the circumstances of the case
lI‘lC]Uding:

(a) Prohibiting an employee from representing the entity regulated
by the Authority in any manner before the Authority or Securities
Appellate Tribunal.

(b) The approval / refusal by the Competent Authority under this
Regulation shall be communicated to the employee within a period
of 90 days from the date of receipt of application for approval, failing
which approval shall be deemed to have been granted.

Every employee shall report to the Competent Authority in case his
son/daughter or any other member of his family accepts employment
in any entity regulated by the Authority with which he has official
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dealings or in any undertaking having official dealings with the
Authority.
(7) All the above provisions are also applicable to employees of the
Authority on deputation to other institutions/ establishments/organizations/

Government.

(8) The provisions under sub-regulations (1), ( _ /e shall
be applicable to employees on deputation to t_he Authority from'msnmhum /
establishments/ organizaﬁons/ Government during and after repatriation to their
parent department/s.

(9) Prohibition against P
(a) Noemployee shall take part or €O

or local authority unless he resign

before contesting such election an i

by the Competent Authority and communica

2) and (3) above shall alsg

and standing for election

ntest in an election to any legislature
s from the services of the Authority
d his resignation is duly accepted
ted to him;

articipation in politics

Provided that
(i) anemployee qualified to vote at such an election may E)'(En':'ise his
right to vote but, where he does so, he shall give no indication
in which he has voted;

of the manner

(i) an employee shall not be deemed to have contravened the

isi f this Regulation by reason only that he assists in

the conduct of an election in due performance of a duty imposed
on him by or under any law for the time being in force.

Explanation: The display by an employee on his personal vehicle or residence

of any electoral symbol shall amount to using his influence in connection with

an election within the meaning of this subregulation.
ndeavour to prevent any

(b) It shall be the duty of every employee to e
subscribing in aid of or

member of his family from taking part in,
assist in any mann t which tends directly or indirectly

er any movemen
to be subversive of the Insurance Regulatory and Development
Authority of India or of the Government as by law established, and
where an employee is unable to prevent a member of his family from
taking part in, or subscribing in aid of, or assisting in any manner,
any such movement or activity, he shall make a report to that effect

to the Authority.
Explanation: For the purpose of Regulations in this chapter, “members of the
family” in relation to an employee include
hether residing with

-child of an employee w

(i) Spouse, child or step
th him/her and dependent on him/

him/her or not, residing wi
her; and

(i) any other person related, whether by blood or by marriage, to

an employee or to an employee’s wife or husband and wholly
dependent on him; but does not include wife or husband legally
separated from an employee, or child or step-child who is no
longer in any way dependent upon him or her or of whose
custody an employee has been deprived by law.
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() 1fany question arises whether any movement or activity falls within
‘ the scope of this Rejsl-ﬂahﬂn; the decision thereon by tl?:z Competent
Authority shall be final under these Regulations.
gvidence before Committee/s or any other authority

(1) Save as provided in sub-regulation (3), no employee shall, except with

evious aPprnval of the Competent Authority, give evidence in connection
:l;ti'l any inquiry conducted by any person, committee or authority,

o Where any appm‘.val has been accorded under sub-regulation (1), no
aployee giving such evidence shall criticise the policy or any action of the
Central Government, or a State Government or the Authority.

(3) Nothing in this Regulation shall apply to any evidence given,—

(a) atany inquiry before an Authority appointed by the Central Government,
a State Government, Parliament or a State Legislature; or
(b) in any judicial inquiry; or
(c) atany departmental inquiry ordered by the Competent Authority.
35, Canvassing of non-official or outside influence

(1) No employee shall bring or attempt to bring any political pressure
or outside influence to bear upon the officials of the Authority to further his
interests in respect of matters pertaining to his service in the Authority which
may include transfers, postings, disciplinary matters, appointments, etc. Any
employee found indulging in any of the activities mentioned above shall be
liable for disciplinary proceedings under these Regulations.

(2) No appeal, petition or memorial shall be addressed by an employee to
the whole-time members of the Authority personally or to any outside authority
or any authority not prescribed in these Regulations or in the IRDA Act, 1999
(as amended from time to time).

36. Prohibition of private trade or employment in certain cases

No employee shall undertake any part-time work for a private or public
Y or a private person, or accept any fee.

37. Absence from station

b An employee shall not absent himself from his station overnight without
®laining previous permission of the Competent Authority.

F}u‘ther, no employee of the Authority shall, except with the previous
m"“ / approval in writing of the Competent Authority undertake to visit
d on private business.

38, Acceptance of gifts

”fh::) Al'l employee shall not solicit or accept any gift or permit any member
vi family or any person acting on his behalf to accept any gift from a person

ealings with the Authority or from a subordinate employee.
E"Prﬂﬂﬂfian.—— For the purposes of this Regulation,—

@) the expression “gift” shall include free transport, boarding, lodging
Or other service or any other pecuniary advantage when provided
by any person other than a near relative or a personal friend having
No official dealings with an employee;

Other Employees) 305
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a casual meal, li . .
bshenal Samal ifu o other wichl iagiticy sball st TSR
(c) an employee shall avoi i h i
. _ oid acceptance of lavish or frequent nospitality
including accommodation and conveyance from any individual or
concern having official dealings with him; b
(d) an employee shall not accept any kind of inducements In any form
and in case of such instance, shall immediately report the matter to
the CVO of the Authority for registering the complamﬁz L
(2) An employee may accept gifts from his friends having no official dealings
with him but he shall m};ke :P reg;;rt to the Competent Authority if the value of
such gift exceeds rupees five thousand.

(3) An employee shall not —
(a) give or take or abet the giving OF taking of dowry; and _
(b) demand directly or indirectly from the parents or guardians of a
bride or bridegroom, as the case may be, any dowry. . |
In this Regulation, the term ‘dowry’ shall have the same meaning as in the
Dowry Prohibition Act, 1961. . '
Note: Any violation of this Regulation shall be treated as c?'lmmal misconduct
and shall attract disciplinary proceedings under the Regulations.
39. Prohibition on engaging in commercial business, etc.
mercial business or pursuit

(1) No employee shall engage in any com
thers, or act as an agent

either on his own account or as an agent for o . ‘
for an insurance company OT shall he be connected with the formation or

management of a joint stock company carrying on insurance oOr insurance

related business.

(2) Canvassing by an employee in support
or a commission agency carried on or manage
be deemed to be a breach of this Regulation.

40. Speculation in stocks, shares, investments, etc.

An employee shall not trade or speculate in stocks, shares or securities of a
company engaged in insurance business of any description nor shall he make
investments which are likely to embarrass or influence him in the discharge of

his official duties.
No employee shall, make or permit any member of his family to speculate

in equities in any Indian insurance company oI its subsidiaries or any entity
regulated by the Authority.

Provided that nothing in the Regulations shall be deemed to prohibit an
employee for making a bonafide investment of his own funds in such manner

as he may wish in any entity not regulated by the Authority.
41. Lending or borrowing
No employee shall in his individual capacity,—
(1) borrow or permit any member of his family to borrow or otherwise place

himself mi a member of his family under a pecuniary obligation to a broker or
a money-lender or an employee of the Authority or any person, association

of business of an insurance agency
d by a member of his family shall
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gf PFﬁm«;:i H&ﬁ?ﬁiy ?r nstitution, whether incorporated or not, having

provided that any loan/s on mortgage of property or on policies of i
raisﬂd in the ordinary course shall not be Pfgl‘ligiet:z policies of insurance

(2) indulge in wagering or betting or speculation activities;

3) guarantee in his private capacity the Pecuniary obligations of another
person OF agree to indemnify in such capacity another person from loss except
ith the previous permission of the Competent Authority:

wi

provided that an employee may give to or accept from a relativ
friend @ purely terpporary loan of a small amou.:f: free of mmﬁ,ff.:ﬁﬁﬂ
2 credit account with a bonafide tradesman or make an advance of pay to his
private employee;

Provided f:urther tl-‘\at an employee may obtain a personal loan from a bank
or a co-operative credit society of which he is a member or stand as surety in

of a loan taken by another member from a co-operative credit society

of which he is a member.

42. Investment

Any employee who buys or sells movable and/or immovable property worth
rupees one lakh or above shall make a declaration to that effect to the Authority
and also submit returns as per the provisions of Lokpal and Lokayuktas
Act, 2013.

43, Demonstration

No employee shall engage or participate in any demonstration which is
prejudicial to the interests of the sovereignty and integrity of India, the security of
the State, friendly relations with foreign States, public order, decency or morality,
or which involves contempt of court, defamation or incitement to an offence.

44, Joining association prejudicial to the interests of the country

No employee shall join, or continue to be a member of an association or
body, the objects or activities of which are prejudicial to the interests of the
sovereignty and integrity of India or public order or morality.

45. Subscription

No employee shall, except with the previous sanction of the Chairperson, ask

for or accept a contribution to or otherwise associate himself with the raising of

any funds or other collections in cash or in kind in pursuance of any objective
Whatsoever,
46. Consumption of intoxicating drinks and drugs

(1) An employee shall strictly abide by any law relating to intoxicating drinks
o drugs in fol:ceyin any area in which he may happen to be posted for the time

being,

(2) It shall be the duty of an employee to ensure that he,—

() takes due care that the performance of his duty is not affected in any

way by influence of any intoxicating drink or dru-g; -
(b) does not appear in public place in a state of intoxication; and

() does not habitually use any intoxicating drink or drug in excess.
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Explanation.— For the purpose of this Regulation, the expression ‘pupj;,
place’ would include clubs (even exclusively meant for members where j
is permissible for the members to invite non-members as guests), bafrs
restaurants, public conveyances and all other places to which the public haye
or are permitted to have access, whether on payment or otherwise.

47. Employees in debt 8
An employee who is in debt shall furnish to the Competent Authority
aitis half-yearly on the 30th September and 314

signed statement of his position _ :
M%::ch and shall indicate in the statement the steps he is taking to rectify his
position. An employee who makes a false statement under this Regulation or

who fails to submit the prescribed statement or appears to be unable to liquidate
his debts within a reasonable time or applies for the protection to an insolvency
court shall be liable for dismissal.

Explanation.—For the purpose of this Regulation,—

(a) An employee shall be deemed to be in debt if his total liabilities
exclusive of those which are fully secured exceed his substantive pay
for twenty-four months;

(b) An employee shall be deemed to be unable to liquidate his debts
within a reasonable time if it appears, having regard to his personal
resources and unavoidable current expenses that he shall not cease
to be in debt within a period of three years.

48. Prohibition of sexual harassment of women at workplace

(1) No employee shall indulge in any act of sexual harassment of women
at workplace.

(2) For the purpose of sub-regulation (1), ‘Sexual Harassment’ shall mean
unwelcome sexually determined behavior (whether directly or by implication)
as defined in Section 2(n) of The sexual harassment of women at workplace
Act, 2013, and includes:-

(a) physical contact and advances; or

(b) a demand or request for sexual favours; or

(c¢) making sexually coloured remarks; or

(d) showing pornography; or

(e) any other unwelcome physical, verbal or non-verbal conduct of a
sexual nature.

(3) Any complaint of violation of sub-regulation (1) shall be dealt by an
Internal Complaints Committee constituted by the Chairperson, comprising of
such number of members and for such term as provided in the Act ibid.

(4) The Committee shall abide by the provisions contained in the Act in
discharging its duties and functions.

(5)_ The findings of the Committee shall be in the form of a report, which
complies with the requirements of Regulation 57 and such report shall be deemed
to be an inquiry report for the purposes of these Regulations.

(6) Nothing contained in this Regulation shall be construed to prejudice the
powers of th:e Internal Complaints Committee to provide counselling or other
support services.
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mission of returns of movable, immovable and valuable properties

g, Sub i

4” Every employee shall, on his first appointment to a service or post in the

ﬂisori"}" submit a refurn of his assets and liabilities in such form prescribed

Au s Authority S1VINg the full particulars regarding,—

by @ the inunOVﬁbIE property inherited by him, or owned or acquired by him
oid by him on 1’3359_ or mortgage, either in his own name or in the name of

of hmember of his family or in the name of any other person;

oy shares, debentures and cash including bank deposits inherited by him

si{lbfzﬂaﬂy owned, acquired, or held by him;

© Dﬁ-.er_movable property inherited by him or similarly owned, acquired
held by him; and
(d) debts and other liabilities incurred by him directly or indirectly.

or

(2) Every emplt_!yee in any grade shall submit an annual return in such
I:d.,gga-il:n:cl form giving full details regarding the immovable property inherited
wim or owned or acquired by him or held by him on lease or mortgage either

i his own name or in the name of any member of his family;

(3) No employee, except with the previous knowledge of the office, acquire
or dispose of any immovable property by lease, mortgage, purchase, sale, gift or
Jtherwise either in his own name or in the name of any member of his family:

Provided that the previous sanction of the Chairperson shall be obtained
by an employee if any such transaction is with a person or an Indian insurance
company with whom he has official dealings.

(4) Where an employee enters into a transaction in respect of movable
property either in his own name or in the name of any member of his family,
he shall, within sixty days from the date of such transaction report the same to
the Chairperson.

50. Restrictions in relation to acquisition and disposal of immovable
property outside India and transactions with foreigners, etc.

Notwithstanding anything contained in sub-regulation (3) of Regulation 49,
1o employee, except with the previous sanction of the Chairperson,—

(1) acquire, by purchase, mortgage, lease, gift or otherwise, either in his own
name or in the name of any member of his family, any immovable property
Situated outside India;

. (2) dispose of, by sale, mortgage, gift or otherwise or grant any lease in

ﬁ:’.?ed of any immovable property situated outside India which was acquired

h[:slhdd by him either in his own name or in the name of any member of his
y;

itrreP} enter into any transaction with any foreigner, foreign Government,

80 organisation or concern—

(@) for acquisition, by purchase, mortgage, lease, gift or otherwise, either
in his own name or in the name of any member of his family, or any
Immovable property;

(b} f(}l‘ disposal of’ b}r Sale; mortgage, gift or DthEI'WiSE, or ﬂ'l’E graﬂt Of
any lease in respect of any immovable property which was acquired
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or is held by him either in his own name or
member of his family.
51. Restriction regarding marriage
(1) No employee shall enter into, or contract, a marriage with a person
having a spouse living; and _
(2) No employee having
marriage with any person:
Provided that the Competent Authority may perm
into, or contract, any such marriage as is referred to in sub-re

is satisfied that—
ersonal law applicable to

(a) such marriage is permissible under the pers
such an employee and the party 10 the marriage; and

(b) there are other grounds for so doing
(3) An employee who has married or marries a person other than of Indian
nationality, shall intimate the fact to the Competent Authority.
52. Competent Authority to institute proceedings
The Chairperson or any other authority empowered by

special order may—
(1) institute disciplinary proceedings against
(2) direct a disciplinary Authority to institute disciplinary proceedings

against an employee on whom that authority is competent to impose under
these Regulations any of the penalties specified in Regulation 55.

53. Suspension
(1) The Competent Authority or
by general or special order may place
(a) where a disciplinary proceeding against him is cont
pending; or
(b) where, in the opinion O
himself in activities preju
interests of holders of insurance po
(c) where a case against him in respect O
investigation, inquiry or trial.
Provided that where the order of suspension is made by an Authority lower
than the Appointing Authority, such Authority shall forthwith report to the
Appointing Authority the circumstances under which the order was made.

Note: Chairperson or the Authority as the Appointing Authority has full

power to suspend an employee.
(2) An employee shall be deemed to have been pla
an order of the Competent Authority—
(a) with effect from the date of his detention, if he is detained in police
custody, whether on criminal charge or otherwise for a peri

exceeding forty-eight hours;

in the name of :any

a spouse living, shall enter into, Of contract, a

it an employee to enter
gulation (1), if he

him by general or

an employee;

any Authority to whom he is subordinate
an employee under suspension—
emplated or is

f the aforesaid authority, he has engaged
dicial to the interests of the Authority or
licies or insurance industry; oI

f any criminal offence is under

ced under suspension by
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®) mu-..effect from the date of his conviction, if, in the event of a
conviction for an offence, he is sentenced to a term of imprisonment
exceeding forty-eight hours and is not forthwith dismissed or
removed or compulsorily retired consequent to such conviction.

Explaﬂﬂﬁﬂ"f';[he period of forty-eight hours referred to above shall be
i puted from f-:a fl:]ommencement of imprisonment and intermittent periods
of imprisonment shall also be counted and taken into account for the purpose.

it shall be the duty of the employee who has been arrested for any reason
o intimate permPﬂ}’: the fact of his arrest and the circumstances connected
iherewith to his Reporting Officer/Competent Authority even though he might
pave been released on bail subsequently. Failure on the part of an employee
{0 so inform his Reporting Officer/Competent Authority will be regarded as
suppression of material information and will render him liable to discipli

action on this ground alone, apart from the action that will be taken on the

outcome of the police case against him.

(3) Where a penalty of dismissal, removal or compulsory retirement from
service imposed upon an employee under suspension is set aside under these
Regulations and the case is remitted for further inquiry or action or with any
other directions, the order of his suspension shall be deemed to be in force, on
and from the date of original order of dismissal or compulsory retirement and
shall remain in force until further orders.

(4) Where a penalty of dismissal, removal or compulsory retirement from
service imposed upon an employee is set aside or declared or rendered void in
consequence of or by a decision of a court of law and the Competent Authority,
on consideration of the circumstances of the case, decides to hold further inquiry
against him on the allegations on which the penalty of dismissal, removal or
compulsory retirement was originally imposed, the employee shall be deemed
to have been placed under suspension by tire Competent Authority from the
date of the original order of dismissal, removal or compulsory retirement and
shall continue to remain under suspension until further orders:

Provided that no such further inquiry shall be ordered unless it is intended
to meet a situation where the court has passed an order purely on technical
grounds without going into the merits of the case.

(5)(a) An order of suspension made or deemed to have been made under
this Regulation shall continue to remain in force until it is modified or revoked
by the Competent Authority.

(b) Where an employee is suspended or is deemed to have been
suspended (whether in connection with any disciplinary proceeding
or otherwise), and any other disciplinary proceeding is commen
against him during the period of that suspension, the Competent
Authority to place him under suspension may, for reasons to be
recorded by him in writing, direct that the employee shall continue to
be under suspension until termina tion of all or any of such proceedings.

(c) An order of suspension made Or deemed to have been made under
this Regulation may at any time be modified or revoked by the
Competent Authority who had made or is deemed to have made

the order.
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(d) During the period of suspension, an employee shall not enter the
work-place/office premises except with the written permission of the
Competent Authority, nor shall he leave station without the written
ission of the Competent Authority. No leave shall be granted

during the period of suspension.
(6) Subsistence allowance:
An employee under suspension shall be entitled to draw subsistence allowance
equal to 50 per cent of his basic pay provided the Competent Authority is
satisfied that the employee is not engaged in any other employment or businesg
or profession or vocation. In addition, he shall be entitled to dearness allowance
admissible on such subsistence allowance and any other compensatory allowance
of which he was in receipt on the date of suspension pmvided the Competent
Authority is satisfied that the employee continues to meet the expenditure for

which the allowance was granted.
Where the period of suspension exceeds six months, the Competent
to have made the order of suspension

Authority who had made or is deemed ‘
shall be competent to vary the amount of subsistence allowance for any period
subsequent to the period of the first six months as follows:

(a) The amount of subsistence allowance may be increased to 75 per cent
of basic pay and dearness allowance and any other compensatory
allowance of which he was in receipt on the date of suspension
if, in the opinion of the said Competent Authority, the period of
suspension has been prolonged for reasons to be recorded in writing
not directly attributable to the employee under suspension.

(b) The amount of subsistence allowance may be reduced to 25 per cent
of basic pay and dearness allowance and any other compensatory
allowance of which he was in receipt on the date of suspension
if, in the opinion of the said Competent Authority, the period of
suspension has been prolonged due to reasons directly attributed to
the employee under suspension.

Before making any payment to a suspen ded employee, he would be required
to furnish to the Competent Authority a certificate every month that he is not
engaged in any other employment or business or profession or vocation.
(7) Effecting recoveries from subsistence allowance
The following normal deductions shall be made from subsistence allowance:
(a) Income Tax (provided the employee’s yearly income, calculated with
reference to the subsistence allowance, is taxable);
(b) Repayment of loans and advances taken from the Authority at such
rate as may be fixed by the Competent Authority;
(c) Subscription to Provident Fund or any other employee benefit fund
(contributory).
(8) Tieatment of period of suspension
When an order placing an employee under suspension is revoked or would
have been revoked but for his retirement (including premature retirement) while
under suspension, the Authority competent to order revocation shall consider
and make specific orders—
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(@) Reg:rl'f:g E?Y H}I"lid dearness allowance and any other compensatory
allr;)e i tu“;h ch he was in receipt on the date of suspension

to be p e employee for the period of suspension ending

with revocation of suspension or dat i ;
. e of his retire ' i
premature retirement) as the case may be; and ment (including

() ;iht;éer or not the said period shall be treated as a period spent on
Nﬂmithstanding anythh'gg contained in the above i
employee under suspension dies before the dixiphalxg]ﬂgggém::egi
praceedings l?efore' a court of law or any other law enforcement authorities
instifuted against him are concluded, the period between the date of suspension
nd the date of death shall be treated as on duty for all purposes and his family
pe paid full pay and allowances for that period to which he would have
heen entitled had he not been suspended, subject to adjustment in respect of
subsistence allowance already paid.

Where the _Appellate Authority is of the opinion that the suspension was
wholly unjustified, the employee shall, subject to sub-regulation below, be paid
ull pay and allowances to which he would have been entitled had he not been
suspended.

Provided that where such authority is of the opinion that the termination
of proceedings against an employee had been delayed due to reasons directly
Jttributable to an employee, it may after giving him an opportunity to make his
representation within thirty days from the date on which the communication
in this regard is served on him and after considering the representation, if any,
submitted by him, direct, for reasons to be recorded in writing, that the employee
shall be paid for the period of such delay only such amount (not being the
whole) of such pay and allowances as it may determine. The pay and allowances
% determined shall not be less than the subsistence allowance already paid to
the employee.

Where a penalty of dismissal, removal or compulsory retirement from service (
imposed upon an employee under suspension is set aside in appeal or review ~
under these Regulations, the period of suspension shall be treated as a period
spent on duty for all purposes.

In cases other than those falling under sub-regulation (2) and (3), the
employee shall, subject to the provisions of sub-regulation (7) and (8), be paid
such amount (not being the whole) of pay and allowances to which he would

have been entitled had he not been suspended, as the Competent Authority

may determine, after observing the procedure of issuing show cause notice and
the employee. The amount

“nsideration of representation, if any, submitted by .
%0 determined shall not be less than the subsistence allowance already paid to
employee.

e sus :on is revoked pendin finalization of disciplinary or court
Pmc&dh‘gsr ag;n!‘;l::iIL:S p.'::-‘.sed unl:ier su%«regulaﬁon (1) before conclusion of
Pﬂmeedj]-lgs against the employee, shall be reviewed on its own motion after
e lusion the authority mentioned in sub-regulation (1) who

of proceedings b '
Shal) make anpurdgr acc%idj};g to the provisions of sub-regulation (3), (4) or (5Y,

as
2y be applicable.
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In a case falling under sub-regulation (5);;1&3051‘; atent Authority specifically

be treated as a period spent on duty unless purpose-

directs that it shall be so treated for any gpecific
, ire Authority may order tha
Provided that if the employee ::nszf_ ls'-ns:fl;eave of any kind due am;

the period of suspension shall be
admissible to the employee.

54. Imposition of penalties

(1) The Chairperson may impose any of the p
i - e the provisions

2y Without prejudice to € P :

en A eglation 35 s
Competent Authority OF any authority to W
55. Penalties A— od

llowing penalties may, f
e r-::-c:wit:lgedl? be imposed on an employee,

enalties specified in Regulation

of sub-regulation (1), any of the
ed on an employee by the
ubordinate.

sufficient reasons and as
namely:—

hereinafter P i :
(1) Minor penalties being—
(a) censure; - "
. 1ding of promotion, .
(b) withholding ¥ of the whole or part of any pecuniary loss

his pa
® Eﬁ‘éﬂfﬁﬂ to tl'l::e}:kuthority by negligence Of breach of orders;

i lower stage in the scale of pay for a period not
@ ﬁ:jg;ré ;‘-_gr:e years, witghnut cumulative effect and not adversely
affecting his superarmuation benefits;

(e) withholding of increments of pay-
(2) Major penalties being— '
(a) save as provided for in clause (d) of sub-regulation (&Y above,
reduction to a lower stage in the scale of pay for a specified period,
with further directions as to whether or not an employee shall earn
increments of pay during the period of such reduction and whether
on the expiry of such period, the reduction shall or shall not have

the effect of postponing future increments of his pay;
or service which shall

(b) reduction to lower scale of pay, grade,
ordinarily be a bar to the promotion of the employee to the scale of

pay, grade, or service from which he was reduced, with or without
further directions regarding conditions of restoration to the grade or
service from which the employee was reduced and his seniority and

pay on such restoration to that grade, or service;

(¢) compulsory retirement;

(d) removal from service which shall not be a disqualifica
employment;

(e) dismissal from service.

Provided that, in every case in which the charge of acceptance from any
Feriior} of any gratification, other than legal remuneration, as a motive or reward
for d:mg or forbearing to do any official act is established, the penalty mentioned
in clause (d) or (e) of sub-regulation (2) above shall be imposed.

tion for future
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{ded further that in any exceptional case and for s ecial ‘
“gg;s’ <y other iensliy My Be Hrpoled. p reasons recorded
in ion.—The followi
nation wing shall not amount ithi
Eﬁ;ﬂof e e ount to a penalty within the
et (i) withholding of increment of an employee for his failure to pass an
departmental examination in accordance with the Reguleﬁio:s a¥
orders governing the service to which he belongs or grade which
he holds or the terms of his appointment;

stoppage of an employee at the efficiency bar in the scale of

the ground of his unfitness to cross the ﬁar; it

non-promotion of an employee to a higher grade to which he is

eligible;

re.-versinn oflan employee who is considered to be unsuitable for such

higher service, grade on any administrative ground unconnected

with his conduct;

(v) reversion of an employee appointed on probation to any other servic
grade or post, to his permanent service, grade or post during or a
the end of the period of probation in accordance with the terms
of his appointment or the Regulations and orders governing such

probation;
(vi) replacement of the services of an employee, whose services had been
borrowed from any organisation, Government, etc. at the end of the

term of deputation;
(vii) compulsory retirement
provisions of Regulation 12(1);

(viii) termination of services:
(a) of an employee app
of the period of his probation,
his appointment or the Regulations and orders
probation, or

(b) of an employee
agreement, in accor

56. Procedure for imposing penalties
: {1'). Subject to the provisions of sub-regulation (5)
Imposing on an employee any of the penalties specified in

be made except after—
(@) informing the employee in writing of the proposal to take action
against him and of the imputations of misconduct or misbehaviour
and giving him reasonable

on which it is proposed to be taken, :
opportunity of making such representation as he may wish to make

against the proposal;
er laid down in these sub-regulations

(b) holding an inquiry in the mann
(3) to (23) of Regulation 56 and Regulation 57, in every case in which
the Competent Authority is of the opinion that such an inquiry is

necessary;

(id)
(iid)

(iv)

of an employee in accordance with the

ointed on probation, during or at the e
in accordance with the terms
governing such

on contractual basis, employed under an
dance with the terms of such agreement.

5) of Regulation 58, no order
Regulation 55 shall
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(c) taking the representation, if any, submi y the emp undey
clause (a) a;':;lp the record of inqzjry, if any held under clause (b) ingg
consideration;
(d) recordinga finding oneachimp
(2) No order imposing any of the p
shall be made except after an inquiry held
Regulation. o ex: 13
(3) Whenever the Competent Authority is of the opinion e’ "here are
grounds for inquiring into the truth of any imputation ol Tlﬂﬂm uct or
misbehaviour against an employee, he may }}111"53“ mqmrehm o,for appoint
under this Regulation, an authority to inquire into the truth t ereof.
Explanation.—Where the Competent Authority hi:mself holds the inquiry, any
reference in Regulation 56 to 69 to the Inquiry Officer shall be construed as a
reference to the Competent Authority. .
(4) Where it is proposed to hold an inquiry against an employee under this
Regulation, the Competent Authority shall draw up or cause a case to be drawn

up containing— - ! - _
(i) the substance of the imputations of misconduct or misbehaviour into

definite and distinct articles of charge;
(i) a statement of the imputations of misconduct or pﬂsbehaviour in
support of each article of charge, which shall contain—

(a) a statement of all relevant facts including any admission or
confession made by the employee;

(b) a list of documents by which, and a list of witnesses by whom,
the articles of charge are proposed to be sustained.

(5) The Competent Authority shall deliver or cause to be delivered to the
employee a copy of the articles of charge, the statement of the imputations of
misconduct or misbehaviour and a list of documents and witnesses by which each
article of charge is proposed to be sustained and shall require the employee to
submit, within such time as may be permitted, a written statement of his defense.

(6) (a) On receipt of the written statement of defense, the Competent Authority
may himself inquire into such of the articles of charge as are not admitted, or, if
he considers it necessary to do-so, appoint under sub-regulation (3), an Inquiry

Officer for the purpose, and where all the articles of charge have been admitted
by the employee in his written statement of defense, the Competent Authority

shall record his findings on each charge after taking such evidence as he may

think fit and shall act in the manner laid down in Regulation 58.

(b) If no written statement of defense is submitted by the employee, the
Competent Authority may himself inquire into the articles of charge,
or may, if he considers it necessary to do so, appoint, under sub-
regulation (3) above, an Inquiry Officer for the purpose.

(c) Where the Competent Authority himself inquires into any article of
charge or appoints an Inquiry Officer for holding any inquiry into
such charge, it may, by an order, appoint an officer of the authority,
to be known as the Presenting Officer to present on his behalf the
case in support of the articles of charge.

utation of misconduct or misbehavioyr,

enalties specified in Regulation 55(2)
in the manner provided in thig
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] x documents which are j
the discovery or production of any €07 od in the list ref “‘dﬂlt:‘_

possession of the authority put not men

in sub-regulation (4). 2%
(13) The Inquiry Officer shall, on rﬁi‘g‘:e or copies thereof to the authgy

production of documents, forward such B onts are kept, with a requisition
in whose custody or ossession the docum . $ ch isiti for
yor' date menhoned in such requisition:
to be recorded in writip,

. py such
the: produchion. of ot ke o);ﬁcer may, for reasons to -
his opinion, not relevan;

Provided Gt e Inqu:;f the documents a5 are, in

refuse to requisition such
to the case. - b-regulation (13
; Lisition referred fo 1l sub-re ), every
(14) On receipt of the req p‘::slg;ion of the requisiuonf:d documents shaj|

official having the custody Orlnquir}’ Officer:

before the
produce the same "1 having the

i that if the offici
uioh:gzg dogummts is satisfied for reasons

: of such documents WO : :
the production R ;Ef; ;I;Yshau inform the Inquiry Officer accordingly and the

or security of the . : icate the informati
- 11, on being sO informed, commuric on to
Officer shall, O g tion made by him for the production or

the employee and withdraw the requisi
discovery of documents. -

(15) On the date fixed for the inquiry, (a) the oral and documentary evidence,
by which the articles of charge are proposed to be pr9ved, shall be produced by
or on behalf of the Competent Authority; (b) the witnesses shalll be examined
by or on behalf of the Presenting Officer and may be cross-examined by or on

Officer shall be entitled to re-examine

behalf of the employee; (c) the Presenting _
the witnesses on any points on which they have been cross-examined, but not on
any new matter, without the leave of the Inquiry Officer; (d) the Inquiry Officer
may also put such questions to the witnesses as he thinks fit.

(16) (a) If it shall appear necessary before the close of the case on behalf
of the Competent Authority, the Inquiry Officer may, in his discretion, allow
the Presenting Officer to produce evidence not included in the list given to
the employee or may himself call for new evidence or recall and re-examine
any witness and in such case the employee shall be entitled to have, if he
demands it, a copy of the list of further evidence proposed to be produced and
an adjournment of the inquiry for three clear days before production of such
new evidence, exclusive of the day of adjournment and the day to which the
inquiry is adjourned.

(b) The Inquiry Officer shall give the employee an opportunity of
inspecting such documents before they are taken on record.

(c) The Inquiry Officer may also allow the employee to produce new
evidence, if it is of the opinion that the production of such evidence

is necessary in the interests of justice.

(17) (2) When the presentation and defense in support of the imputations
of misconduct or misbehaviour for the Competent Authority are completed, the
employee shall be required to state his defense, orally or in writing, as he may prefer-

(b) If the defense is made orally, it shall be recorded in writing and the
employee shall be required to sign the record.

of the notice for the discovery o

custody or possession of the
to be recorded in writing that
uld be against public interest
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b > , Voeaamine himsolt )
®) p'!htmfent- selt on Wi own behalt i he wo
. vitnesses p ; .
() The witx produced by the emplovee shall then be examined and
shall be lable to cross-examination, re-examination and oxaml
by the Inquiry Otticer acconding to the pmvi:;ium :I :l't“‘t‘:;:;“ Ilmt:llm
S o : . ¢ ) ) '
witnesses tor the Competent Authority, PSS 80
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HQ}- The lm}.;::r.} }l th}‘\‘l may, -.'tll‘tvr Ih}* emplovee closes his cane, and
Jall, i the emf -Q? s nqt examined himselt, geneeally question him: on
the circumstances appaaring against hime in the evidence tor the purpose ol
enabling the emplovee to explain any circumstances appearing, in the ovidence
against him.

(20) The lnqmr}; Oihk‘}‘l‘ may, after the completion of the production of
wvidence, hear t,h"" P resenting Q!tl}'vl‘. it any, appointed and the employee, or

srmit them to file written hrl_gls of their respective case, if they so desire, within
15 days by the Presenting Officer and within 7 days by the employee.

(21) If the c‘nqjln}'w‘ to whom a copy of articles of charge has been delivered,
does not submit tire written statement of defense on or before the date specified
for the purpose or does not appear in person before the Inquiry Officer or
otherwise fails or refuses to comply with the provisions of this Regulation, the
Inquiry Officer may hold the inquiry including ex-parte enquiry,

(22) Where the Competent Authority competent to impose any of the

ties has himself inquired into or caused to be inquired into articles of any
charge and that authority, having regard to his own findings or having regard
to his decision on any of the findings of any Inquiry Officer appointed by 1t, is
of the opinion that the penalties specified in the Regulation should be imposed
on the employee, that authority shall make an order imposing penalty.

(23) Whenever an Inquiry Officer, after having heard and recorded the whole
or any part of the evidence in an inquiry ceases to exercise jurisdiction therein,
and is succeeded by another Inquiry Officer who has, and who exercises, such
jrisdiction, the Inquiry Officer so succeeding may act on the evidence recorded
by his predecessor, or partly recorded by his predecessor and partly recorded
by himself: '

Provided that if the succeeding Inquiry Officer is
®amination of any of the witnesses whose evidence
'S necessary in the interests of justice, he may recall, ¢
"examine any such witnesses as hereinbefore provided.

57. lnquiry T'Epoﬂ

cmtglilxifter conclusion of the inquiry, a report

peg

plven o

of the opinion that further
has already been recorded
camine, cross-examine and

shall be prepared and it shall

(a) the articles of charge and the statement of imputations of misconduct

or misbehaviour;
() the defense of the employee
(¢) an assessment of the evidence in res

in respect of cach article of charge;
pect of each article of charge;
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(d) the findings on each article of charge and reasons therefor,
Officer the proceedings 3

Explanation—If in the opinion of the Inquiry
different from the original articleg of

the inquiry establish any article of charge
such article of charge:

charge, it may record its findings on
Provided that the findings on such article of charge shall not be recorgeg
d the facts on which such article of chg;

unless the employee has either admitte 5
is based or has had a reasonable opportunity of defending himself against gy,

article of charge.

(2) The Inquiry Officer, where he 15 not himself the Competent Authority, shy)
forward to the Competent Authority the records of inquiry which shall include_
(a) the report prepared by him under sub~regulaticm (1) above;

(b) the written statement of defense, if any, submitted by the employee.
(c) the oral and documentary evidence produced in the course 0;

inquiry;

(d) written briefs, if any, filed by the Presenting Officer or the employee
or both during the course of inquiry; and

(e) the orders, if any, made by the Competent Authority and the Inquiry
Officer in regard to the inquiry.

58. Action on inquiry report
(1) The Competent Authority, if he is not himself the Inquiry Officer may, for
reasons to be recorded by him in writing, remit the case to the Inquiry Officer
uiry Officer shall thereupon proceed

for further inquiry and report and the Inq
f Regulation 56.

to hold further inquiry according to the provisions 0
shall forward or cause to be forwarded a copy
t Authority or where the

(2) The Competent Authority
of the report of the inquiry, if any, held by the Competen
Competent Authority is not the Inquiry Officer a copy of the report of the Inquiry
Officer to the employee who shail be required to submit, if he so desires, his
written representation of submission to the Competent Authority within fifteen
days, irrespective of whether the report is favourable or not to the employee

(3) The Competent Authority shall consider the representation, if any,
submitted by the employee before proceeding further in the manner laid down
in sub-regulations (4) to (6).

(4) The Competent Authority shall, if he disagrees with the findings of the
Inquiry Officer on any article of charge, record his reasons for such disagreement
and record his own findings on such charge if the evidence on record is sufficient

for the purpose.
(5) If the Competent Authority, having regard to his findings on all or &

of the articles of charge, is of the opinion that any of the penalties in Regulatio”
55 should be imposed on the employee, he shall, notwithstanding anything
contained in Regulation 59, make an order imposing such penalty.

(6) If the Competent Authority having regard to his findings on all or any of
the articles of charge and on the basis of the evidence adduced during the mqﬂlﬁ
is of the opinion that any of the penalties specified in Regulation 55 shot
be imposed on the employee, he shall make an order imposing such pen@¥

59. Communication of orders

Orders made by the Competent Authority shall
employee who shall also be supplied with a copy ©

310J

be commu;r'-icated to ﬂfz
thority

f Competent AU
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ing 0N each article of charge, or where the Competent Authority is not the

iy Officer, @ statement of the findings of the Competent Authority together

“ - .
‘ of reasons for his disagreement, if an , with the findi i
12::;“ and reasons for non-acceptance, 4 R sy

of 60. Common proceedings
1) Where two or more employees are concerned in any case, the Chairper
» m(.l),) other auﬂ'lont;\y competent to impose the penalty Ofyclismissal fmmupse;?ifzz
as per delegated authority may make an order directing that disciplinary action
inst all of them may be taken in a common proceeding.

(2) Subject to the provisions of Regulation 54, any such order shall specify—

(a) the Authority which may function as the Competent Authority for
the purpose of such common proceedings;

(b) the penalties specified in Regulation 55 which such Competent
Authority shall be competent to impose;

(c) whether the procedure laid down in Regulations 56, 57 and 58 shall
be followed in the proceeding.

61. Special procedure in certain cases

Notwithstanding anything contained in Regulations 56 to 60—

(1) where any penalty is imposed on an employee on the ground of
misconduct which has led to his conviction on a criminal charge; or

(2) where the Competent Authority is satisfied for reasons to be recorded
by him in writing that it is not reasonably practicable to hold an inquiry in the
manner provided in these Regulations; or

(3) where the Chairperson is satisfied that in the interests of security of the
State, it is not expedient to hold any inquiry in the manner provided in these
Regulations, the Competent Authority may consider the circumstances of the
case and make such orders thereon as he deems fit:

Provided that the employee may be given an opportunity of making
Tepresentation on the penalty proposed to be imposed before any order is made
In a case under clause (1).

62. Vigilance cases

Notwithstanding anything contained in Regulations 55 to 61 or any other
Regulation, an employee shall be deemed to be guilty of corrupt practices if he
has committed an act of criminal misconduct as defined in Section 13 of the
n aenl:in:m of Corruption Act, 198§ or he has a_cted E:; an ;LIEIE;ET fﬂ};r;ﬁe‘;
i mCﬂl‘r‘upt manner or had exer?;sed or refrained from &

an improper or corrupt motive.

63. Orders against which appeal lies

md:;_‘_fmplﬂ)ree may prefer an appeal against all or any

to have been made under

310K

of the following

Regl(llll an order of suspension made or deemed

tion 53.
(2) an order impoaci Ities specified in Regulation 55 whether
imposing any of the penalties Sp B
Made by the Comlf Etentg Auflﬁ'rity or by the Appellate Authont}',
G) an order eng cing any penalty, imposed under Regulation 55;

) an order which—



310L The IRDA of India Staff (Officers and Other EmpIoyees) [Reg. 63

Regulations, 2016 . s -
(2) denies or varies to his disadvantage his pay, aHOWances, or othey

conditions of service; or ol h Re !
(b) interprets to his disadvantage the provisions of any su gulation
or agreement; or
(5) an order—
(a) stopping him at th
of his unfitness to cross the bar; liy:
(b) reverting him otherwise than as a penalty; b,

Tminin i llowances
Pncic th ubsistence and DthE[' a b g ( .
£ ?::eme peri:od ?;:F suspension or for the period during which he jg

deemed to be under suspension or for any portion thereof;

(d) determining his pay and allowances—

i eriod of suspension, OF S
(ﬁ; :2: ﬂtll-;ip period fron]: the date of his dismissal, removal or,

compulsory retirement from service, or from the date of his
reduction fo a lower service, grade, scale or stage in the scale of
pay, to the date of his reinstatement or restoration to his service,
grade; or ; .
determining whether or not the period from the date of his suspension
or from the date of his dismissal, removal, compulsory retirement or

reduction to a lower service, grade, scale or pay or stage in a scale
of pay to the date of his reinstatement or restoration to his service,

grade shall be treated as a period spent on duty for any purpose.

Explanation—In this Regulation, the expression “employee” includes a

on who has ceased to be in the service of the Authority.

64. Appellate Authority

(1) An employee, including a person who has ceased to be in the service
of the Authority, may prefer an appeal against all or any of the orders under

Regulation 63 to the Appellate Authority in this behalf in Schedule X.

(2) Notwithstanding anything contained in sub-regulation (1)—

(a) An appeal against an order in a common proceeding held under
Regulation 60 shall lie to the Authority to whom the Authority
functioning as the Competent Authority for the purpose of that
proceeding is immediately subordinate:

Provided that where such authority is subordinate to the Chairperson in
respect of an employee for whom the Chairperson is the Appellate Authority
the appeal shall lie with the Authority.

(b) Where the person who made the order appealed against becomes,
by virtue of his subsequent appointment or otherwise, the Appellate

Authority in respect of such order, an appeal against such order

shall lie to the Authority to whom such person is immediately
subordinate.

(3)' An employee may prefer an appeal against an order imposing any of the
penalties under Regulation 55 to the Chairperson, where no such appeal lies to
him under sub-regulation (1) or sub-regulation (2), if such penalty is imposed
by any authority other than the Chairperson, on such employee in respect of his

e efficiency bar in the scale of pay on the grounq

(e)
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ted with his work as an office-bearer of an assoclation, federation

,di'h'lﬂe! connec

jon:
m'u:,. period of limitation of appeals

No appeal preferred under this part shall be entertained unless such appeal
o preferred within a period of fi'-’l‘tly-fiw days from the date on which a copy

¢ [:he order appealed against i delivered to the appellant:

; provided that the Appellate Authority may consider the appeal after the
of the said period, if he 1s satisfied that the appellant had sufficient caune

F;,? :ot preft:-rrmg the appeal in time.
¢6. Form and contents of appeal

(1) Every person preferring an appeal shall do so separately and in his own
pname.
(2) The appeal shall be presented to the Authority to whom the appeal lies,
2 copy being forwarded by the appellant to the Competent Authority which
made the order appealed against. It shall contain all material statements and
arguments on which the appellant relies, shall not contain any disrespectful or
improper language, and shall be complete in itself,

(3) The Appellate Authority shall, on receipt of the appeal, forward the same
together with enclosures, if any, to the Competent Authority without delay.

67. Consideration of appeal

(1) In the case of an appeal against an order of suspension, the Appellate
Authority shall consider whether in the light of the provisions of Regulation 53
and having regard to the circumstances of the case, the order of suspension is
justified or not and confirm or revoke the order accordingly.

(2) In the case of an appeal against an order imposing any of the penalties
specified in Regulation 55 or enhancing any penalty imposed under the said
Regulations, the Appellate Authority shall consider—

(a) whether the procedure laid down in these Regulations has been
complied with or has resulted in the failure of justice;
(b) whether the findings of the Competent Authority are warranted by
the evidence on the record; and
(¢) whether the penalty or the enhanced penalty imposed is adequate,
inadequate or severe and pass orders—
(i) confirming, enhancing, reducing, or setting aside the penalty; or
(i) remitting the case to the authority who imposed or enhanced the
penalty or to any other authority with such direction as he may
deem fit in the circumstances of the case:

Provided that—

(@) if such enhanced penalty which the Appellate Authority proposes
to impose is one of the penalties specified in Regulation 55 and an
inquiry under Regulation 56 has not already been T:}eld in fhe case,
the Appellate Authority shall himself hold such inquiry or direct that
such inquiry be held in accordance with the provisions of Regulation

56 and thereafter, on a consideration of the proceedings of such
i y deem fit;

inquiry and make such orders as he ma
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(i) if the enhanced penalty which the Appellate Auﬂ"m't_litY Pé'sﬂpnseg t
impose is one of the penalties specified in 1;195“13 Ot?ieA and g
enquiry under Regulation 56 has been held in the ;355! a  ppella
Authority shall make such orders as he may deem ft after gy,
appellant has been given a reasonable lop.POrsttY Of making /,
representation against the proposed Sﬂasr?ail Te o i iy

4i) no order imposing an enhanced penalty Y other
W case unless E‘le agpe]lant has bee?h gt;:’Eﬂ a :ies?nnsmsmc?; :glﬂggmrﬁm

i e wi e pro on
as far as may be in accordanc s sad pecmity. 58,

of making a representation aga : !
ther order mentioned in Regulation 63,

3) In an appeal against any © :
App{el)late Authr.::l:-ity shgaﬂ consider all the circumstances of the case and maj,
such order as he may deem just and equitable.

68. Implementation of orders in appeal ' '
The authority who made the order appealed against shall give effect to the

orders passed by the Appellate Authority.

69. Revision "
1) Notwithstanding anythin contained in these Regulations, e Chairperson,
¥ . h ths of the date of the order may, at

or the Appellate Authority, within six mon _
any time, either on his or his own motion or otherwise call for the records of

any inquiry and revise any order made under these Regulations, and may—
(a) confirm, modify or set aside the order; or
(b) confirm, reduce, enhance or set aside the penalty imposed by the
order, or impose any penalty where no penalty has been imposed; or
(c) remit the case to the authority which made the order or to any other
authority directing such authority to make such further enquiry as
he may consider proper in the circumstances of the case; or

(d) pass such other orders as he may deem fit:

Provided that no order imposing or enhancing any penalty shall be made by
the authority revising the order unless the employee concerned has been givena
reasonable opportunity of making a representation against the penalty proposed
and where it is proposed to impose any of the penalties specified in Regulation
55 or to enhance the penalty imposed by the order sought to be revised to any
of the penalties specified therein, and if an inquiry under Regulation 56 has not
already been held in the case, no such penalty shall be imposed except after an
inquiry in the manner laid down in Regulation 56;

Provided further that no power of revision shall be exercised unless—
(a) the authority which made the order in appeal, or
(b) the authority to whom an appeal would li :
e, whe appeal has
been preferred, is subordinate to him. A SRS
(2) No proceeding for revision shall be commenced until and after
(a) the expiry of the period of limitation for an appeal, or
(3){;)11 the ;ﬂllsposal of the appeal, where any such appeal has been pIEfe“ed'
: application for revision shall be dealt with i as |
1t were an appeal under these Regulations. i - i

SRS S
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ok e tioned in Regul

Authority mentioned In Regulation 69(1) may, at any time, either on
ﬁ motlon or otherwise review any order passed under these Regulations
s © any New material or evidence which could not be produced or was not
lﬂable at the time of passing the order under review and which has the

W
:fvfed of changing the nature of the case, has come, or has been brought to his
poticé: : . ;
vided that no order imposing or enhancing any penalty shall be made

ﬂ]’;:a Authority uI_\lEES the emplﬂ}‘ge concerned has Mn gi:?(;n a reasonabl::'
by ctunity of mqkmg a representation against the penalty proposed or where
;Pis pruposed to impose any of the penalties specified in Regulation 55 or to
‘hance the p?nalty imposed by the order sought to be reviewed to any of the
penalﬁes and if an enquiry under Regulation 56 has not already been held in
ine case, N0 such pen.::llty shall be imposed except after inquiring in the manner
zid down in Regulation 56.

71, Service of orders and notices.

Every order and notice made or issued under these Regulations shall be
rved in person on the employee concerned or communicated to him by

regiStETEd post.

CHAPTER Vi

72. Deputation

(1) The Competent Authority may, due to exigencies of work and to have
interaction of experience, work culture and practices of different organizations,
appoint Officers on deputation from other financial regulators, Government
departments and PSU Insurers to notified post(s) for a limited period not
exceeding three years. A deputation reserve of 18% and leave reserve of 2%
together not exceeding 20% of overall sanctioned strength will be kept for the
purpose.

The appointment and conditions of service of such officers on deputation
shall be governed as per provisions in Schedule IX A - Deputation - Inward.
The terms and conditions of deputation of officers from Government shall be
% per extant instructions of DOPT, Government of India.

,Nﬂ person shall be eligible for appointment by deputation to the grade f:u
Which he is being considered unless he has qualifications and experience 1n
"elevant area/s of work as mentioned in Schedule IX B - Qualifications, Age
*nd Experience required for various posts by way of deputaﬁop. -

(2) Where the Competent Authority considers necessary in the 1;11:&1'_&_5':5
of fhe.Authurity, he may send officers on deputation to other organizations
md.u.dmg regulated entities for skilling purposes and/or in response to public_
Ehﬁtaﬁﬂn issued by such organizations, however, for a period not exceeding-

% Years subject to the following: ;

other
(@) No employee of IRDAI may be deputed to serve under alr_:y i
employer without the approval of the .Chalrpersun who
determine the duration of such deputation and the terms and
conditions on which the deputation shall take effect.
®) Transfer on deputation shall ordinarily not be granted unless
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(i) the duties to be performed are such that they should necesg, o\
be performed by an employee of IRDAI or involves su:ch techn; y
knowledge, expertise in which persons aré not readily availayg
from other sources; _
(ii) the employee holds a perrnanent .PDSt in IRDAI; |
(iii) the terms granted are notso greatly in e?ccessf f}fm l‘ell'lglll:l)nerahon whj
an employee would receive in the service © i e IRS,E:’S to rendg,
deputation appreciably more attractive than I's Servicg,
The appointment and conditions of service of such officers t?n depgtahgn shal]
be governed as per provisions in Schedule IX — C — Deputation — Qutwarq,
CHAPTER IX

MISCELLANEOUS

73. Medical facilities _ i
Medical facilities to employees of the Authority shall be in accordance with

circulars or guidelines jssued by Chairperson from time to time. "
74. Travelling/halting allowances, other allowances and perquisites
Travelling/halting allowances, other allowances and perquisites shall be

paid to employees of the Authority according to such rates and on such terms
and conditions as may be approved by the Chairperson from time to time.
75. Criticism of the Authority or Government
No employee shall, in any radio broadcast, telecast through any electronic

media or any document published in his own name Or anonymously,
pseudonymously or in the name of any other person or In aiy communication
to the press or in any public utterance, make any statement of fact or opinion
which has the effect of an adverse criticism of any current or recent policy or

action of the Authority or Government.
information through letters/circulars/

No employee shall circulate any
emails/electronic media such as text messages, MMS, SMS, or through any other
social media with an intention to defame the Authority, Chairperson, Members
or other employees of the Authority. Such acts shall be treated as ‘misconduct’
under these Regulations.

Provided that nothing in this Regulation
or views expressed by an employee in his official capacity or
of duties assigned to him.

76. Provident fund

Every employee of the Authority shall become a member of a
fund trust established by the Authority.

77. Insurance scheme or fund

It shall be required of every employee bound by these Regulations t0
subscribe to any insurance scheme or fund that may be instituted by the
Authority for the benefit of its employees and their families and to be boun
by the terms and conditions of the said scheme or fund.
sup;ﬂﬂ:ﬁﬂi\ﬂl:;;g;niﬁrﬁaMEd in this Regulation shall serve to curtail any
R g e o (::n. may otherwise be admissible to an employe€ by

shall apply to any statements made
in due performance

provident

————

Lt PR TR S
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. Gﬁeﬂ“‘“ redressal and welfare
The irpersos) shall constitute a Grievance Redressal Commi
M . any of tire thl}le;zme E;igmbersf Part-time Members of the Kutho:tietye
into grievances, : Y, ol its employees with one of such members
ag Chairman :h atit;e Committee,
Jesigh? mmittee id rtuni
() The Con and submit Er;woet ﬁasunable_ CRpONTRIY o Jistnp b
& eved per e por the Chairperson for necessary action
8 e decision of ‘the airperson on the grievance shall be final.
o The Authority shall t‘ake such steps as it considers necessary for th
and development of its employees. W TSI
"‘Eu?.g_ Declarations to be signed by an employee
employee to whom these Regulations apply shall subscribe to

Ev : ;s
fi:"gmns in Forms given in Schedule L

g0. Residuary powers

1) In regard to matters not specifically covered by these Regulati
mﬂfu-::lt prejudice_to these_ Regulations, the Chairperson g‘tay make eﬁ:l“ilnhﬁsn;azi
orders and issue instructions there under to deal with such matters and where
qch orders are made by the Chairperson, they shall be placed before the
Authority.

(2) The Chairperson may delegate to the Whole-time Member of the Authority
or Committee of Wholetime Members or Executive Director or Committee of
Fxecutive Directors or any Officer subject to such conditions as he thinks fit to
impose, all or any of the powers conferred upon him by these Regulations.

(3) The powers exercisable by an authority under these Regulations shall
1lso be exercisable by any authority superior to such authority.

81. Power to relax

The Authority may dispense with or relax the requirement in any of the
policies, rules or instructions issued under these Regulations to such extent
or relax the strict application of any the provisions of these Regulations in
exceptional cases for reasons to be recorded in writing and subject to such
conditions as it may consider necessary.

82. Interpretation and implementation

.Where any doubt arises as to the interpretation of any of the Regulations,
policies or orders or instructions made there under, the matter shall be placed

before the Chairperson whose decision thereon shall be final.

The power to implement these Regulations vests in the Chairperson who
. structions as are necessary to

13 : s g
also empowered to issue such administrative 1ns . ;
lations or otherwise

ﬁvﬂ effect to and ¢ f th Re
se out for the purposes of these egu ‘
effective ?:frftrol of employees and the decision of the Chairperson

*hal be final and binding on employees.

e

and FORMS

For Table of Schedules
rda.gov.in)

~—___ Please visit IRDA websit¢ (www.i

_-_._-—I—l_--



31A The IRDA of India Staff (Officers and Other Employees) Reg. g
Regulations, 2016 : TR

d) During the period of suspension, an employee shall not entey |

= Wark-ig:llace /'Effice prem.isel; except with the written permission ofthP
he leave station without the vy

Competent Authority, nor s :
s % ion of the Competent Authority. No leave shall be Branteq

permissi '
during the period of suspension.

(6) Subsistence allowance: 0 K il o Sl
An emplovee under suspension sna _ Ubsistene,
o s oy ey P e T vty
: tafi .« not engaged 1in an or bus;
is satisfied that the employse > ot shall be entitled to dearness allow

i i ¥ In additim‘l; hE
or profession or vocation other compensatory allow

i h subsistence allowance and any Ot :
ﬁnw:ﬁiligrivs:sci:?eceipt on the date of suspension provided the Competen

Authority is satisfied that the employee continues to meet the expenditure fo,
which the allowance was granted. '

Where the period of suspension exceeds six months, the Competep
Authority who had made or 1s deemed to have made the order of suspensign
shall be competent to vary the amoun-t of subsistence allowance for any period
subsequent to the period of the first six months as follows:

(a) The amount of subsistence allowance may be increased to 75 per cent
of basic pay and dearness allowance and any other compensatory
allowance of which he was in receipt on the date of suspension
if, in the opinion of the said Competent Authority, the period of
suspension has been prolonged for reasons to be recorded in writing
not directly attributable to the employee under suspension.

(b) The amount of subsistence allowance may be reduced to 25 per cent
of basic pay and dearness allowance and any other compensatory
allowance of which he was in receipt on the date of suspension
if, in the opinion of the said Competent Authority, the period of
suspension has been prolonged due to reasons directly attributed to
the employee under suspension.

Before making any payment to a suspended employee, he would be required
to furnish to the Competent Authority a certificate every month that he is not
engaged in any other employment or business or profession or vocation.

(7) Effecting recoveries from subsistence allowance
The following normal deductions shall be made from subsistence

(a) Income Tax (provided the employee’s yearly income, calcul
reference to the subsistence allowance, is taxable);

(b) Repayment of loans and advances taken from the Authority at such
rate as may be fixed by the Competent Authority;

allowance:
ated with

(c) Subscription to Provident Fund or any other employee benefit fund
(contributory).
(8) Treatment of period of suspension
voked or Wﬂu,ld

When an order placing an employee under suspension is re hile
have been revoked but for his retirement (including premature retirement) W’ o
under suspension, the Authority competent to order revocation shall consid
and make specific orders —
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arding pay and dearness allowance
(@) R yance of which he was in recei O e o ey
: by , P e date of suspension

to be paid to the employee for the period of suspension endin
with revocatic.m of suspension or date of his retirement (includi :
prematﬂl'e retirement) as the case may be; and 6

) gqht}erﬂxer or not the said period shall be treated as a period spent on
uty.
hstanding anything contained in the above R i

eﬂf}?l?}’ee under suspension dies before the disciphnar;g;ﬁggéjn‘;?ezi
an : 06 befurel a court of law or any other law enforcement authorities
o ted against him are concluded, the period between the date of suspension
ins e date of death shall be treated as on duty for all purposes and his family
Sl be paid full pay and allowances for that period to which he would have

o wﬁf::u 1::;1 al}::e r;ol:e :;el;npiliﬁ?ended, subject to adjustment in respect of

where the Appellate Authority is of the opinion that the suspension wa
Jholly unjustified, the employee shall, subject to sub-regulation beli:fw, be paicsi
full pay :gd allowances to which he would have been entitled had he not been
suspendec

provided that where such authority is of the opinion that the termination
of proceedings against an employee had been delayed due to reasons directly
Jtributable to an employee, it may after giving him an opportunity to make his
representation within thirty days from the date on which the communication
in this regard is served on him and after considering the representation, if any,
submitted by him, direct, for reasons to be recorded in writing, that the employee
shall be paid for the period of such delay only such amount (not being the
whole) of such pay and allowances as it may determine. The pay and allowances
o determined shall not be less than the subsistence allowance already paid to
the employee.

Where a penalty of dismissal, removal or compulsory retirement from service
imposed upon an employee under suspension is set aside in appeal or review
under these Regulations, the period of suspension shall be treated as a period

spent on duty for all purposes.

In cases other than those falling under sub-regulation (2) and (3), the
employee shall, subject to the provisions of sub-regulation (7) and (8), be paid
such amount (not being the whole) of pay and allowances to which he would
have been entitled had he not been suspended, as the Competent Authority
may determine, after observing the procedure of issuing show cause notice and
®©nsideration of representation, if any, submitted by the employee. The amount
% determined shall not be less than the subsistence allowance already paid to

employee.

Wh?TE suspension is revoked pending finalization of disciplinary or court

Proceedings, any order passed under sub-regulation (1) before concl:.xsion of
pmmedj“gs against the employee, shall be reviewed on its own motion after

:]“;lﬁlusion of proceedings by the authority mentioned in sub-regulation (1) who
& make an order according to the provisions of sub-regulation (3), (4) or (3),
2y be applicable.

311B

ﬁ.
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. In a case falling under sub-regulation (5), the period of suspension Bﬂ
be treated as a period spent on duty unless the Competent Authority s :hﬂll
directs that it shall be so treated for any specific purpose. P dﬁtanyg
Provided that if the employee so desires, such Aythority. may. crder . |
the period of suspension shall be converted into leave of any kind g thay
admissible to the employee. , Ue ang; q
54. Imposition of penalties i
(1) The Chairperson may impose any of the penalties specified in Regu] 1:
55 on any employee. tiop
(2) Without prejudice to the provisions of sub-regulation (1), an
penalties specified in Regulation 55. may be imposed on an Empluyez ];’f the
Competent Authority Or any authority to whom he is subordinate. Y the

55. Penalties
The following pena!ties may, for good and sufficient reasons ga
hereinafter provided, be imposed on an employee, namely:— nd
(1) Minor penalties being —
(a) censure;

(b) withholding of promotion;
(c) recovery from his pay of the whole or part of any pecuniary Jogg

caused by him to the Authority by negligence or breach of orders;
(d) reduction to a lower stage in the scale of pay for a period n.;n
exceeding three years, without cumulative effect and not adversely

affecting his superannuation benefits;
(e) withholding of increments of pay.

(2) Major penalties being —
(a) save as provided for
reduction to a lower stage in the

with further directions as to whe
increments of pay during the period of such reduction and whether

on the expiry of such period, the reduction shall or shall not have
the effect of postponing future increments of his pay;

(b) reduction to lower scale of pay, grade, or service which shall
ordinarily be a bar to the promotion of the employee to the scale of

pay, grade, or service from which he was reduced, with or without
further directions regarding conditions of restoration to the grade or
service from which the employee was reduced and his seniority and
pay on such restoration to that grade, or service;

i

]
a2
id

in clause (d) of sub-regulation (1) above,
scale of pay for a specified period,
ther or not an employee shall eamn

(c) compulsory retirement;
(d) removal from service which shall not be a disqualification for future
employment;
(e) dismissal from service.
harge of acceptance from i:;gl’

as a motive or rew

Provided that, in every case in which the ¢
mentiﬂﬂed

person of any gratification, other than legal remuneration,
for doing or forbearing to do any official act is established, the penalty

in clause (d) or (e) of sub-regulation (2) above shall be imposed.
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vided further that in any exceptiona] .
wl:gns: any other penalty may be imposeq. - O Pecial reasons recorded
in aation—The following shall '

EIF‘M . not amgo

of this Regulation:- unt.to a penalty within the

me’rdng) withholding of increment of

departmenta] examination in

orders governing the service to whi

he holds or the terms of his appointment:

(i) stoppage of an employee at the efficj .
the ground of his unfitness to crossmt;?%a?fr in the scale of pay on

i non-promotion of an empl i
(i) e Ployee to a higher grade to which he is
(iv) reversion of an employee who is consid

: . ed to be i
higher service, grade on any admi b unsuitable for such
with his conduct; y administrative ground unconnected

(v) reversion of an employee appointed on
grade or post, to his permanent service urin
; , grade or post d
the end of the period of probation in accordancg with megtglfui:;

of his appointment or th ;
Pmbﬂﬁﬂlf'll;m or the Regulations and orders governing such

probation to any other service
r

(vi) replacement of the services of an employee, whose services had been

borrowed from any organisation, Gov
. ’ ernment, etc.
term of deputation; at the end of the

(vii) coml?qlsor}r retirement of an employee in accordance with the
provisions of Regulation 12 (1);

(viii) termination of services:

(a) of an em[?lnyee appointed on probation, during or at the end
of the period of his probation, in accordance with the terms of
his appointment or the Regulations and orders governing such
probation, or

() of an employee on contractual basis, employed under an
agreement, in accordance with the terms of such agreement.

5. Procedure for imposing penalties

(1) Subject to the provisions of sub-regulation (5) of Regulation 58, no order
imposing on an employee any of the penalties specified in Regulation 55 shall
be made except after —

(a) informing the employee in writing
against him and of the imputations
on which it is proposed to be taken,
opportunity of making such representatio
against the pmposal; -

() holding an inquiry in the manner laid down in these sub-reguhuqréhs
(3) to (23) of Regulation 56 and Regulation 57, In every case in whi

the Competent Authority 18 of the opinion that such an inquiry is

necessary;

of the proposal to take action
of misconduct or misbehaviour
and giving him reasonable
n as he may wish to make
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ted by the employee unde,

(c) taking the representation, if any, submit
clause (a) anclla the record of inqgiry. if any held under clause (b) into
consideration; nisconductor misbehavioy,

(d) recordinga finding on each impt : :
ified in Regulation 55
(2) No order imposing any of the P.;nalllﬂs Spe¢ .anner provided in tli?g

Séhall be made except after an inquiry n¢
egulation. thority is Of the opinion that there ap
" mputation of misconduct o

(3) Whenever the Competent Ath oF any i
rounds for i iri i the tru Rass ' ire into, i
oy o naing i, e e may et e 7O
under this Regulation, an authority t© l;?:i:;ﬁty himself holds the inquiry, any
Explanation.—Where the Competent iry Officer shall be construed as

reference in Regulation 56 to 69 1€ the Inqu!
S gainst an employee under thig

reference to the Competent g an inquiry &
e g ok R B e e
on,
up conf:(a}lm-:hg 'S el L ations of misconduct or misbehavior intg
1 e s5u
definite and distinct ar

ii tatement of the imputations r :
o :u;;ort of each article of charge, which shall contain —

(a) a statement of all relevant facts including any admission or
confession made by the employee; _
(b) a list of documents by which, and a list of witnesses by whom,
the articles of charge are proposed to be sustained.
deliver or cause to be delivered to the

(5) The Competent Authority shall
f charge, the statement of the imputations

employee a copy of the articles © : :
of misconduct or misbehavior and a list of documents and witnesses by
which each article of charge is pmposed to be sustained and shall require
the employee to submit, within such time as may be permitted, a written
statement of his defense.

(6) (a) On receipt of the wri
may himself inquire into such

imput
ticles of charge;
of misconduct or misbehavior in

tten statement of defense, the Competent Authority
of the articles of charge as are not admitted, or, if

he considers it necessary to do so, appoint under sub-regulation (3), an Inquiry
Officer for the purpose, and where all the articles of charge have been admitted
by the employee in his written statement of defense, the Competent Authority
shall record his findings on each charge after taking such evidence as he may
think fit and shall act in the manner laid down in Regulation 58.

(b) If no written statement of defense is submitted by the employee,
the Competent Authority may himself inquire into the articles of
charge, or may; if he considers it necessary to do so, appoint, under
sub-regulation (3) above, an Inquiry Officer for the purpose.

(c) Where the Competent Authority himself inquires into any article of
charge or appoints an Inquiry Officer for holding any inquiry into
such charge, it may, by an order, appoint an officer of the authority,
to be known as the Presenting Officer to present on his behalf the
case in support of the articles of charge.
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ompetent Authorit 1 : ;

) T e Inquiry Officer — " Where he is not the Inquiry Officer,

ﬂ?a) a copy of the articles of charg

: e and the s - :
of misconduct or misbehaviour: tatement of the imputations

a copy of the written statement ; )
L the employee; nt of the defense, if any, submitted by

a copy of the statement of witn
(© regulation (4) above; B

d) evidence proving the delivery of the ¢ _
(d) regu]atiﬂn (4) above, to the employee; :I‘i‘;rnents referred to in sub-

(e) a copy of the order appointing the Presenting Officer.

The employee shall appear in person before the Inquj :
da},{sld at such time within ten working days e ury Officer on such

] from the date of recei t by the
Officer of the articles of charge and the statement of the i ity
m.qmryduct or misbehaviour, as the Inquiry Of T sl

r, a ficer may, by notice in writi
ecify, in this behalf, or within such further time, not excgeding ten c;:?:n ags
the Inquiry Officer may allow. ’

9) (a) The employe_e may take the assistance of anv other employee post
in 31{11; office either at his headquarters or at the place uj:,here the irlnaquli';y iIsJ ;efi
to present the case on his behalf, but may not engage a legal practitioner for
the purpose.

Provided that the empl'oyee_may take the assistance of any other employee
Pgsted at any other station, if the Inquiry Officer, having regard to the
circumstances of the case, and for reasons to be recorded in writing, so permits.

(b) The employee may also take the assistance of a retired employee
of the Authority to present the case on his behalf, subject to such
conditions as may be laid down by the Competent Authority from
time to time by general or special order in this behalf.

(10) If the employee, who has not admitted any of the articles of charge in
his written statement of defense or has not submitted any written statement of
defense, appears before the Inquiry Officer, such authority shall ask him whether
he is guilty or has any defense to make and if he pleads guilty of any of the
articles of charge, the Inquiry Officer shall record the plea, sign the record and
obtain the signature of the employee thereon.

(11) The Inquiry Officer shall return a finding of guilt in respect of those
articles of charge to which the employee pleads guilty. .

(12) The Inquiry Officer shall, if the employee fails to appear within the
Specified time or refuses or omits to plead, require the Presenting Officer to
Produce the evidence by which he proposes to prove the articles of charge, .-a'nd
hall adjourn the case to a later date not exceeding thirty days, after recording
AN order that the employee may, for the purpose of preparing his deferfse —

(a) inspect within five days of the order or within such further time not
exceeding five days as the Inquiry Officer may allow, the documents
mentioned in the list referred to in sub-regulation (4);

(b) submit a list of witnesses to be examined on his behalf;

(C) give a notice within ten days of the order or v_\rithin such further
time not exceeding ten days as the Inquiry Officer may allow, for

Other Employses)

if any, referred to in sub-
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the discovery or production of any documents which are in
possession of the authority but not mentioned in the list referred g,
in sub-regulation (4).
(13) The Inquiry Officer shall, on receipt of the nOUCS for the discoy
or production of documents, forward such notice OF copies thereof to the
authority in whose custody or possession the documents are, kept, with ,
requisition for the production of d ocuments by such date mentioned in such
requisition:
Previded that tve Trigul , for reasons to be recorded in writi
quiry Officer 27 in his opinion, not re!ev:g

refuse to requisition such of the documents as are

to the case.

(14) On receipt of the requisition referred to in §1{b_-rEgUIé:iﬁ0ﬂ (13), every
official having the custody or possession of the requisitioned ocuments shall
produce the same before the Inquiry Officer:

Provided that if the official having the
tisfied for reasons to

custody or possession of the
isiti : be recorded in writing that

requisitioned docum nts is sa : &g

the production of aﬂixr any of such documents would be against Rubhc interest

or security of the State, he shall inform the Inquiry Off_lcer accorv::lmgly Eu.—ld the

Inquiry Officer shall, on being soO informed, communicate the information to

the employee and withdraw the requisition ma

discovery of documents.
fixed for the inquiry; (

ting Officer and may be cross-examined by or on
behalf of the employee; (c) the Presenting Officer shall be entitIeFl to re-examine
the witnesses on any points o1 which they have been cross-examined, but not on

leave of the Inquiry Officer; (d) the Inquiry Officer

any new matter, without the . _
may also put such questions to the witnesses as he thinks fit.
the close of the case on behalf of the

(16) (a) If it shall appear necessary before
Competent Authority, the Inquiry Officer may, in his discretion, allow the Presenting
Officer to produce evidence not included in the list given to the employee or may
tness and in such
if he demands it, a copy of the list of

:mself call for new evidence Or recall an
case the employee shall be entitled to have,
duced and an adjournment of the inquiry for

further evidence proposed to be pro
three clear days before production of such new evidence, exclusive of the day of
adjournment and the day to which the inquiry is adjourned.

rtunity of

Officer shall give the employee an Oppo
h documents before they are taken on record.

employee to produce new
roduction of such evidence

(b) The Inquiry
inspecting suc

(c) The Inquiry Officer may also allow the
evidence, if it is of the opinion that the p
is necessary in the interests of justice.

(1!7) (a) When the presentation and defense in support of the imputations
of misconduct or misbehavior for the Competent Authority are completed, the
he may prefer.

employee shall be required to state his defense, orally or in writing, as
(b) If the defense is made orally, it shall be recorded in writing an
employee shall be required to sign the record.

d the
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© In cither case, a copy of the statement of defense shall be given to
the Presenting Officer, if any, appointed.
8@ The evidence on behalf of the employee shall then be produced.
( ) The employee may examine himself on his own behalf if he so
prefers.
©

.ﬂﬂ.

The witnesses produced by the employee shall then be examined and

shall be liab_le to cross-examination, re-examination and examination

by the Inquiry Officer according to the provisions applicable to the
- witnesses for the Competent Authority.

(19) The Inquiry Officer may, after the employee closes his case, and shall,
 the employee has_ not e:f:amlrted _hlmself, generally question him on the
drcumstan‘:es appearing against him in the evidence for the purpose of enabling
o employee to explain any circumstances appearing in the evidence against

mﬂ‘{zﬂ) The Inquiry Officer may, afte_r the completion of the production of
widence, hear t.he Prfesentm_g Officer, if any, appointed and the employee, or
ormit them tO file written briefs of their respective case, if they so desire, within
55 days by the Presenting Officer and within 7 days by the employee.
| (21) If the employee to whom a copy of articles of charge has been delivered,
Joes not submit the written statement of defense on or before the date specified
for the purpose or does not appear in person before the Inquiry Officer or
stherwise fails or refuses to comply with the provisions of this Regulation, the
inquiry Officer may hold the inquiry including ex-parte enquiry.

(22) Where the Competent Authority competent to impose any of the

nalties has himself inquired into or caused to be inquired into articles of
any charge and that authority, having regard to his own findings or having
regard to his decision on any of the findings of any Inquiry Officer appointed
by it, is of the opinion that the penalties specified in the Regulation should
be imposed on the employee, that authority shall make an order imposing
penalty.

(23) Whenever an Inquiry Officer, after having heard and recorded the whole
or any part of the evidence in an inquiry ceases to exercise jurisdiction therein,
flnd is succeeded by another Inquiry Officer who has, and who exercises, such
jurisdiction, the Inquiry Officer so succeeding may act on the evidence recorded
by his predecessor, or partly recorded by his predecessor and partly recorded
by himself:

Provided that if the succeeding Inquiry Officer is of the opinion that further
®amination of any of the witnesses whose evidence has already been recorded
Shecessary in the interests of justice, he may recall, examine, cross-examine and
"eXamine any such witnesses as hereinbefore provided.

57. Inquiry report
mmgiLAfter conclusion of the inquiry, a report shall be prepared and it shall

(@) the articles of charge and the statement of imputations of misconduct
or misbehaviour;

(b) the defense of the employee in respect of each article of charge;

(¢) an assessment of the evidence in respect of each article of charge;
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(d] the ﬁ_l'ldmgs on each article of charge and reasons therefor.

_E"memtr'oﬂ.— If in the opinion of the Inquiry Officer the proceedings
the inquiry establish any article of charge different from the original articles o
charge, it may record its findings on such article of charge:

Provided that the findings on such article of charge shall not be recordeqy
unless the employee has either admitted the facts on which such article of charg,
is based or has had a reasonable opportunity of defending himself against such
ot himself the Competent Authority, sha|

forward to the Competent Authority the records of inquiry }Vhiﬂh shall include —
(a) the repurt prepﬂred b}? him under subaregulatlon (1) EIbOVE;
(b) the written statement of defense, if any, submitted .by the employee.
(c) the oral and documentary evidence produced in the course gf

Inquiry;

(d) Wflﬂg briefs, if any, filed by the Presenting Officer or the employee
or both during the course of inquiry; and

(e) the orders, if any, made by the Competent Authority and the Inquiry
Officer in regard to the inquiry.

58. Action on inquiry report

(1) The Competent Authority, if he is not himself the Inquiry Officer may, for

reasons to be recorded by him in writing, remit the case to the Inquiry Officer
Officer shall thereupon proceed

for further inquiry and report and the Inquiry
to hold further inquiry according to the provisions of Regulation 56.

(2) The Competent Authority shall forward or cause to be forwarded a copy
of the report of the inquiry, if any, held by the Competent Authority or where the
Competent Authority is not the Inquiry Officer a copy of the report of the Inquiry
Officer to the employee who shall be required to submit, if he so desires, his
written representation of submission to the Competent Authority within fifteen
days, irrespective of whether the report is favourable or not to the employee.

(3) The Competent Autharity shall consider the representation, if any,
submitted by the employee before proceeding further in the manner laid down

in sub-regulations (4) to (6).

(4) The Competent Authority shall, if he disagrees with the findings of the
Inquiry Officer on any article of charge, record his reasons for such disagreement
and record his own findings on such charge if the evidence on record is sufficient
for the purpose.

(5) If the Competent Authority, having
of the articles of charge, is of the opinion that any of the p
55 should be imposed on the employee, he shall, notwithstanding
contained in Regulation 59, make an order imposing such penalty.

regard to his findings on all or any of tth'
0

(6) If the Competent Authority having
articles of charge and on the basis of the evidence adduced during the inquiry 1
the opinion that any of the penalties specified in Regulation 55 should be imP‘“”“’d
on the employee, he shall make an order imposing such penalty.
59. Communication of orders
Orders made by the Competent Authority sh
employee who shall also be supplied with a copy of Compete

article of charge.
(2) The Inquiry Officer, where he isn

to his findings on all or any
enalties in Regulation
anything

regard

all be communicated to H:E'
nt Authorty 5
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on each article of charge, or where the Competent Authority i
ﬂﬂdig Officer, a statement of the findings of the Cﬂr}:lp Bhertt : tll"t‘;:;:]:t lst not ahe
g prief reasons for his disagreement, if any, with the findi ¢ ﬂf ogether
'« and reasons for non-acceptance ndings of the Inquiry

fﬁw Common proceedings
1) Where two Or more employees are concerned in

any other authﬂ"“;: competent to impose the penalty of dismissal from service
or et delegated authority may make an order directing that disciplinary action
®E .t all of them may be taken in a common proceeding,

0B (2) Subject to the provisions of Regulation 54,

. any such ord soaciiv—
(a) the Authority which may function y rder shall specify

as the Competent Authori
the purpose of such common proceedings; P Authority for

(b) the penalties specified in Regulation 55
Authority shall be competent to impose;

() whether the procedure laid down in Regulation 56, 57 and 58 shall
be followed in the proceeding.

61, Special procedure in certain cases
Notwithstanding anything contained in Regulations 56 to 60 —

(1) where any penalty is imposed on an employee on the ground of
misconduct which has led to his conviction on a criminal charge; or

(2) where the Competent Authority is satisfied for reasons to be recorded
by him in writing that it is not reasonably practicable to hold an inquiry in the
manner provided in these Regulations; or

(3) where the Chairperson is satisfied that in the interests of security of the
State, it is not expedient to hold any inquiry in the manner provided in these
Regulations, the Competent Authority may consider the circumstances of the
aase and make such orders thereon as he deems fit:

Provided that the employee may be given an opportunity of making
representation on the penalty proposed to be imposed before any order is made
in a case under clause (1).

62. Vigilance cases

Notwithstanding anything contained in Regulations 55 to 61 or any other

ation, an employee shall be deemed to be guilty of corrupt practices if he
has committed an act of criminal misconduct as defined in Section 13 of the
Prevention of Corruption Act, 1988 or he has acted for an improper purpose or
M a corrupt manner or had exercised or refrained from exercising his powers
With an improper or corrupt motive.

63. Orders against which appeal lies _
mdAIl employee may prefer an appeal against all or any of the following

ers —

(1) an order of suspension made or deemed to have been made under
B - 5 wheth
(2) an order imposi f the penalties specified in Regulation 55 whether
posing any of the p s
Made by the Competent Authority or by the Appellate .Authuntly,
(3) an order enhancing any penalty, imposed under Regulation 55;
(4) an order which —

any case, the Chairperson

which such Competent



311K The IRDA of India Staff (Officers and Other Employees) [Reg. 83
Regulations, 2018

(a) denies or varies to his disadvantage his pay, allowances, or other
conditions of service; or

(b) interprets to his disadvantage the provisions of any such Regulation
or agreement; or

(5) an order—

(a) stopping him at the efficiency bar in the scale of pay on the ground
of his unfitness to cross the bar;

(b) reverting him otherwise than as a penalty;

(¢) determining the subsistence and other allowances to be paif:l to him
for the period of suspension or for the period during which he ig
deemed to be under suspension or for any portion thereof;

(d) determining his pay and allowances —

(i) for the period of suspension, or

(ii) for the period from the date of his dismissal, removal or,
compulsory retirement from service, or from I:hn_e date of his
reduction to a lower service, grade, scale or stage in t.h.e scale of
pay, to the date of his reinstatement or restoration to his service,
grade; or '

(e) determining whether or not the period from the date of his suspension
or from the date of his dismissal, removal, compulsory retirement or
reduction to a lower service, grade, scale or pay or stage in a scale
of pay to the date of his reinstatement or restoration to his service,
grade shall be treated as a period spent on duty for any purpose.

Explanation.- In this Regulation, the expression “employee” includes a person
who has ceased to be in the service of the Authority.

64. Appellate Authority

(1) An employee, including a person who has ceased to be in the service
of the Authority, may prefer an appeal against all or any of the orders under
Regulation 63 to the Appellate Authority in this behalf in Schedule X.

(2) Notwithstanding anything contained in sub-regulation (1) —

(a) An appeal against an order in a common proceeding held under
Regulation 60 shall lie to the Authority to whom the Authority
functioning as the Competent Authority for the purpose of that
proceeding is immediately subordinate:

Provided that where such authority is subordinate to the Chairperson in
respect of an employee for whom the Chairperson is the Appellate Authority
the appeal shall lie with the Authority.

(b) Where the person who made the order appealed against becomes, by
virtue of his subsequent appointment or otherwise, the Appellate
Authority in respect of such order, an appeal against such order
shall lie to the Authority to whom such person is immediately
subordinate.

(3) An employee may prefer an appeal against an order imposing any of the
pgnalﬁes under Regulation 55 to the Chairperson, where no such appeal lies to
him under sub-regulation (1) or sub-regulation (2), if such penalty is imposed
by any authority other than the Chairperson, on such employee in respect of his
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nfﬁ‘rlﬁeﬁ connected with his work as an office-bearer of an association, federation
on.
of ‘-:: dod of limitation of appeals

ferred under this part shall b i
No apPeﬁl,Pr,e . part shall be entertained unless
referred within a period of forty-five days from the date on w
;sf }:he order appealed against is delivered to the appellant:
0 - that the Appellate Authori i

Frovlded . > Appellal 1 lﬂnty may consider the a 1 after th
W of the 5*.111d period, if he_ is satisfied that the appellant had ngf?ciearlltegausg
€ Pmt preferring the appeal in time.
for ¢6. Form and contents of appeal

(1) Every person preferring an appeal shall do so separately and in his own

such appeal
hich a copy

e,

@ The appeal shall be presented to the Authority to whom the appeal lies,
 copy being forwarded by the appellant to the Competent Authority which
qade the order appealed against. It shall contain all material statements and

ents on which the appellant relies, shall not contain any disrespectful or
mproper language, and shall be complete in itself.

(3) The Appellate Authority shall, on receipt of the appeal, forward the same
together with enclosures, if any, to the Competent Authority without delay.

67. Consideration of appeal

(1) In the case of an appeal against an order of suspension, the Appellate
Authority shall consider whether in the light of the provisions of Regulation 53
and having regard to the circumstances of the case, the order of suspension is
justified or not and confirm or revoke the order accordingly.

(2) In the case of an appeal against an order imposing any of the penalties
specified in Regulation 55 or enhancing any penalty imposed under the said
Regulations, the Appellate Authority shall consider —

(a) whether the procedure laid down in these Regulations has been <
complied with or has resulted in the failure of justice;

(b) whether the findings of the Competent Authority are warranted by
the evidence on the record; and

(c) whether the penalty or the enhanced penalty imposed is adequate,
inadequate or severe and pass orders -

(i) confirming, enhancing, reducing, or setting aside the penalty; or

(ii) remitting the case to the authority who imposed or enhanced the
penalty or to any other authority with such direction as he may
deem fit in the circumstances of the case:

Provided that —

(i) if such enhanced penalty which the Appellate Authority proposes
to impose is one of the penalties specified in Regulation 55 and
an inquiry under Regulation 56 has not already been held in
the case, the Appellate Authority shall himself hold such inquiry
or direct that such inquiry be held in accordance with fche
provisions of Regulation 56 and thereafter, on a consideration
of the proceedings of such inquiry and make such orders as he
may deem fit;
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i) i : thori roposes
W i enfianced penalty whics the Appellaie A0l L E ol
penalties specified 1N R€E the case, the
an enquiry under Regulation 56 has been Beld, 0 ay deem fit
Appellate Authority shall make such orders as o j'rri,rl_mity of
after the appellant has been given a reasonablﬂﬁ‘:glpt; an
making a representation against the proposed Pbe ma::le in an
(i) no order imposing an enhanced penalty e en a reasonablz
other case unless the appellant has e %Tthe rovisions of
opportunity, as far as may be in ﬂccordi.mce s t 51.111::1'1 enhanced
Regulation 58, of making a representation agains
penalty. A . i
(3) In an appeal against any other order mentioned “; iﬁg;:::l (;idﬁiatt:
Appellate Authority shall consider all the circumstances O
such order as he may deem just and equitable.
68. Implementation of orders in appeal
The authority who made the Order‘app'EﬂlEd 4
orders passed by the Appellate Authority.
69. Revision ; 1
(1) Notwithstanding anything contained in these Regulations, e 12 TPER0
or the Appellate Authority, within six months of the date o Yr

i i i ica call for the records of
any time, either on his or his own motion or otherwise

any mquiry and revise any order maj& tll:ldﬂl:c;::seregﬂahons, and may —
a) confirm, modify or set aside the O ‘ )
Eb; confirm, mducléy enhance or set aside the penalty mpngel:iy e orclas
or impose any penalty where no penalty has been imp v OF
(c) remit the case to the authority which made the order or to any ‘Dther
authority directing such authority to make such further enquiry as
he may consider proper in the circumstances of the case; or
(d) pass such other orders as he may deem fit :

Provided that no order imposing or enhancing any penalty shall be made
by the authority revising the order unless the employee concerned has been
given a reasonable opportunity of making a representation against the penalty
proposed and where it is proposed to impose any of the penalties specified
in Regulation 55 or to enhance the penalty imposed by the order sought to
be revised to any of the penalties specified therein, and if an inquiry under
Regulation 56 has not already been held in the case, no such penalty shall be

imposed except after an inquiry in the manner laid down in Regulation 56;
Provided further that no power of revision shall be exercised unless —

(a) the authority which made the order in appeal, or

(b) the authority to whom an appeal would lie, where no appeal has

been preferred, is subordinate to him.

(2) No proceeding for revision shall be commenced until and after
(a) the expiry of the period of limitation for an appeal, or
(b) the disposal of the appeal, where any such appeal has been preferred.

~ (3) An application for revision shall be dealt with in the same manner as if
1t were an appeal under these Regulations.

gainst shall give effect to the
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o Review

Authority n\l-:'?"‘_i'_l‘fed in Regulation 69 (1) may, at any time, either on
pmotion -_:; :L \Lit'\l\ ise m\:ffw any order passed under these Regulations
® L any new ; "t or evidence which could not be produced or was
“hﬂ\aaﬂnblé at the time of passing the order under review]:' and which ‘l:::

A . .
ot otivct of changing the nature of the case, has come, or has been brought

L notiee
: wa-idmi t.hnt no order imposing or enhancing any penalty shall be made
| the Authority unless the employee concerned has been given a reasonable
-q'.*Pl‘ Aunity of mqking :1 representation against the penalty proposed or where
¢ is proposed to impose any of the penalties specified in Regulation 55 or to
hanee the pt:tlmlt} ll’upfmcd by the order sought to be reviewed to anv of the
Jties and tthan entﬁmrj{ llllngt‘l‘ Regulation 56 has not already been held in
s case, no such penalty shall be imposed except after inquiring i ann
Ll:d down in Regulation 56. : " i e miBroe
1. Service of orders and notices,

Every order and notice made or issued under these Regulations shall be
erved in person on the employee concerned or communicated to him by

it l‘!\\'

CHAPTER VIl
72. Deputation

(1) The Competent Authority may, due to exigencies of work and to have
interaction of experience, work culture and practices of different organizations,
appoint Officers on deputation from other financial regulators, Government
departments and PSU Insurers to notified post(s) for a limited period not
exceeding three vears. A deputation reserve of 18% and leave reserve of 2%
together not exceeding 20% of overall sanctioned strength will be kept for the
purpose.

The appointment and conditions of service of such officers on deputation
shall b2 governed as per provisions in Schedule IX A - Deputation — Inward.
The terms and conditions of deputation of officers from Government shall be
as per extant instructions of DOPT, Government of India.

No person shall be eligible for appointment by deputation to the grade to
which he is being considered unless he has qualifications and experience in
relevant area/s of work as mentioned in Schedule IX B — Qualifications, Age
and Experience required for various posts by way of deputation.

(2) Where the Competent Authority considers necessary in the interests
of the Authority, he may send officers on deputation to other organizations
ncluding regulated entities for skilling purposes and/or in response to public
Notification issued by such organizations, however, for a period not exceeding

years subject to the following:

(@) No employee of IRDAI may be deputed to serve under any other
employer without the approval of the Chairperson who shall
determine the duration of such deputation and the terms and
conditions on which the deputation shall take effect.

(b) Transfer on deputation shall ordinarily not be granted unless
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(i) the duties to be performed are such that they i;hould crl:ecma?ﬂ]’
be performed by an employee of IRDAI or involves such technicy)
krigwledge, expertise in which persons are not readily availabje

from other sources; _ :
(ii) the employee holds a permanetr;t Post in U?.:)Al, 3 -
anted are not so greatly in excess of remuncration which,
P aﬂ:leetfnr:;gygere would receive in the service of the IRDAI as to rendey

deputation appreciably more attractive than IRDAI’s service.
The appointment and conditions of service of such officers on deputatign

shall be governed as per provisions in Schedule IX — C — Deputation -
Outward.
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CHAPTER IX
MISCELLANEOUS

73. Medical facilities

Medical facilities to employees of the Authority shall be in accordance with
circulars or guidelines issued by Chairperson from time to time.

74. Travelling/halting allowances, other allowances and perquisites
Travelling/halting allowances, other allowances and perquisites shall be paid
to employees of the Authority according to such rates and on such terms and
conditions as may be approved by the Chairperson from time to time.

75. Criticism of the Authority or Government

No employee shall, in any radio broadcast, telecast through any electronic
media or any document published in his own name or anonymously,
pseudonymously or in the name of any other person or in any communication
to the press or in any public utterance, make any statement of fact or opinion
which has the effect of an adverse criticism of any current or recent policy or
action of the Authority or Government.

No employee shall circulate any information through letters/circulars/
emails/electronic media such as text messages, MMS, SMS, or through any other
social media with an intention to defame the Authority, Chairperson, Members
or other employees of the Authority. Such acts shall be treated as ‘misconduct’
under these Regulations.

Provided that nothing in this Regulation shall apply to any statements made
or views expressed by an employee in his official capacity or in due performance
of duties assigned to him.

76. Provident fund

Every employee of the Authority shall become a member of a provident
fund trust established by the Authority.

77. Insurance scheme or fund

It shall be required of every employee bound by these Regulations to
subscribe to any insurance scheme or fund that may be instituted by the
Authority for the benefit of its employees and their families and to be bound
by the terms and conditions of the said scheme or fund.

Provided that nothing contained in this Regulation shall serve to curtail any
Superannuation benefits which may otherwise be admissible to an employee by
virtue of his own contribution.
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. Grievance redressal and welfare

Chairperson shall constitute a Gri i

1) The . a Grievance Redressal Committee
coﬂ"i’ nsmgto angyﬂfiﬂ'lﬂ ":h?ée-air'llme l\fflﬁ_embers /Part-time Members of the Authority

in ances, Y, of its employees with f

G lwl;ted 2 il e s, 't-tee.P yees with one of such members
ﬁe‘ﬁj(sz) The Comnut-zlee E];hall provide reasonable opportunity of hearing the
, mgﬂeved person ?nth submit a report to the Chairperson for necessary action
| % e decision of the Chairperson on the grievance shall be final,

#° oy The Authority shall take such steps i :
as it
3) and development of its EmPIUYEESI_) it considers necessary for the

W 7. Declarations to be signed by an employee

gvery employee to whom these Regulations apply sh i
tions in Forms given in Schedule I. pply shall subscribe to

g0. Residuary powers

(1) In rega}‘d to matters not specifically covered by these Regulations and
without prejudice to these Regulations, the Chairperson may make administrative
orders and issue instructions there under to deal with such matters and where
cach DFE;IS are made by the Chairperson, they shall be placed before the
Authority.

(2) The Chairperson may delegate to the Whole-time Member of the Authority
or Committee of Wholetime Members or Executive Director or Committee of
gxecutive Directors or any Officer subject to such conditions as he thinks fit
to impose, all or any of the powers conferred upon him by these Regulations.

(3) The powers exercisable by an authority under these Regulations shall
also be exercisable by any authority superior to such authority.

81. Power to relax

The Authority may dispense with or relax the requirement in any of the
policies, rules or instructions issued under these Regulations to such extent
or relax the strict application of any the provisions of these Regulations in
exceptional cases for reasons to be recorded in writing and subject to such
conditions as it may consider necessary.

82. Interpretation and implementation

Where any doubt arises as to the interpretation of any of the Regulations,
policies or orders or instructions made there under, the matter shall be placed
before the Chairperson whose decision thereon shall be final.

. The power to implement these Regulations vests in the Chairperson who

15.3]30 empowered to issue such administrative instructions as are necessary to

gve effect to and carry out for the purposes of these Regulations or otherwise

;:99‘3111‘9 effective control of employees and the decision of the Chairperson shall
final and binding on employees.

'-u._____l-__‘__
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